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3 ! ff 19;7.2004 present: The Hon'ble shri K.V .Sachidanandan

; RS Lo member (3). a

: S : g The Hon'ble Shri K.V.prahladan

?;. l '. - Member (A).

& | . - wr .A.KsChaudhuri, learned Addl.C.G.S.

?' ‘ f ’ . . C. took notice -on. ‘behalf cf the respond=
- : - ents and submitted that he would, like to
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; 945? \ C{ , c - get jnstructione The 1earned Addl.C.G.S.

| 1 . C. also submits that he has no objection

: - \\&\"\'\9&\ . 4 i‘ in admittlng the Q.A. Caleo is adm1tt3d—o~_

- ) 4\@ Dy .R. - ' i Four weéks time is granted to the

! !
: : i respondents to file written staterent,

" two weeks thereafter for £iling of re-

i joinder, if anye.

\ post the matter on 6¢9.2004 for ord-

. are

: With regard to the interim relief,
lwe are not inclined to stay the promo=
tion from the éadre of officer Surveyor

.to the ‘next higher cadre Without reca-

’ *stlng the seniority of the applicant.
we make Xx it clear that pro-

motion made, if any, Wwill be subject of

\of the outcome of the OaA.

A =M£§éEr (A) : nember (J)
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, 6494048  Four weeks time is allowed to the
Q0
3~ N ’ Respondents to file written statament,
s A G Ao~ Sipcaome - List on 510,04 for £iling of writtmn
G Ve ., Statement and further orders,
I e "v." M A N R ’ Mmber
L o) oy o Am . -
1) }ka*QQACQM&)&*bVéD  .5.10.2004 Dpresent : The Hon'ble Mr. Justice R.K.
o i~ N ,g.,;‘ / Batta, Vice-Chairman.
' P The Hon'ble Mr. K.v. Prahl-
W : . : A a
%) Q/R.LE A “’Ea ék\ U . adan, Member (a).
Q\ , 2/3 . ' * ’ -
n T o , None for the parties. Adjourned
9 WIS hos i Ao to 18.11.2004.

%@\6\'{ . ' ) v,‘, [ | ' (_2 e ]
. e x Member (A ) Vice-Chairnan

mb

.o _
== 6’( (‘ GV J ‘12 20C4 Mr.a.neb ROy, isarned 3r.C.G.5.C.
UB/ thllong . .
3§22? for the respondents states that written
Hu M\’@“"‘Q""/’f statement has been filed. Learned counsel
' ' ' applicants Mr,S.sarma seeks four
( 2~ \»15 ) for the ap; ants Mr.3.3 a . o}
weeks time to fiie rejoinder., His request
"ggvf-‘ e . is granted. Advance copy fof the re joinden
T to be given to learned 5r.C.G.S.C. £
SR Matter be listed for hearing on
1042.2005.

Membey , Vice=Chairman

»
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o ~ 10.2.2005 present: The Hon'ble Mr.M.K.Gupta,
LT Member (J) .

wra . Y ‘“F»',;?,sf." 3 i ]
| o T TThe Hon'bhble Mr K.V ¢Prahladan ’

.
A
Vit

-, .t

v e Mr .A.K.Chaudhuri, learned Advocate
was present for the reéspondents. Ms.U.

Das, learned counsel fppearing for the
applicant states that the present C.a.
needs amendment as Certain juniors to the
-applicant have been promoted to the next
higher post, particularly during the
p@nﬁenéy of the present Q.A. Accordingly,

contd. 7
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.o 17.2.2005+-" | Adjourned to* 1.4:05. The
r ’i . | % respondents 1-3 would be at liberty tc
-~ : | , fi'le amended written statement, if sc
R ' | ‘ desire. Q
’2 - &« 0 i Member (A) ~ Member (J)
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e by 134542005 : Ay the written request Of Counse
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% Mr.s‘»siu'ma. learned counsel fc¢

! the applicant submits that notices t
}“;_ ' iprivate respecndents 4 to 8 were sent

’ by Registered post with acknowledgen

due at the expense of the applicant
o | and the acknowledgement carde have
| inot yet been received.
ix ~ Post on 13.6.2005. In the mean
itime learned counsel for the applics
jwill f£iled affidawit regarding serv:
\imf notice with evidence.
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Mr. A.K, Chaudhuri, learned Addl. C.Ge
S.Ce for the respondents submits that the
case may posted for hearing in the month of
July. Post§ on 20.7.2005 for hearing.

-

Member | Vice-Chairman
kﬂg Mr aﬁ‘.k.chaudhuri. learned Add1.C.G.S.C
. pgs{g on 26.7.05 for hearingol‘
SO - éi!ﬂ/ -~
Aﬁ’\/ ‘ I

Vice-=Chairman

~ Ms B. Devi, learned counsel for

the applicant, is present. Mr A.K.
} Chaudhuri, learned Add. C.G.S.C., seeks,

| Vice-Chairman

| for short adjournment. Post on 2.8.05j

N \

At the request of learned counsel j
for the parties the case is ad_]ourned to
10.8.2005.

&

ember - Vice-Chairman

Post the matter on 12.8.2005.0ﬁ

quber . vice~Chairman * -

i
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i Heard Mr.S.Sama, learned coun_sel for
the applicant and Mr.A.K.Chaudhuri, learnec-
hddloCoGoSoCo for the i:'espondents. Hearing

concluded, Judgment reserved. f/ £ "
Memb%”! ' . Vice~Chairman
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18 .8 ..2005 Judgment proncunced in open
Court, kept in separate sheets,
The O.A. is dispcsed of in terms
’ of the order. No costs,
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 CENTRAL ADMINISTRATIVE TRIBUNAL:::GUWAHATI.BENCH..

0.A. No. 151 of 2004

DATE OF DECISION: 18.08.2005

Shri Patal Bihari Das | APPLICANT(S)
Mr.S.Sarma SR. ADVOCATE FOR THE
' APPLICANT(S)
- VERSUS -
U.0.1. & Others . RESPONDENT(S) -
Mr.A.X.Chaudhuri, Addl.C.G.S.C. ADVOCATE FOR THE
RESPONDENT(S)

- THE HON'BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

THE HON/BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER.

1. Whether Reporters of local papers may be allowed to see the |
judgment? . .

2. To be referred to the Reporter or not?

3. Whether their Lordships wish to see the fair copy of the
judgment?

4. Whether the judgment is to be circulated to the other Benches?

Judgment delivered by Hon'ble Vice-Cﬁairman.

je®
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CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH.

Original Application No. 151 of 2004.

Date of Order: This, the 18th day of August, 2005.

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER.

Oy WD W N e

Shri Patal Bihari Das .

Shri P. Purkayastha

Shii Tushar Kanti Gupta

Shri Gakul Ch. Das

Shri §. Bamutlang Kharbangar

Shri Jaspar Mayboon Nongkhlaw

Shri Wordkinson Taiang. .. Applicants.

A1l the applicants are presently holding the posts
of Officer Surveyor, in the Director, North Eastemn
Circle, Post Box No.88, Shillong-793001, Meghalaya.

By Advocates Mr.S.Sarma, Mr.U.K.Goswami & Ms. B. Devi.

Versus —

Union of India

Represented by the Secretary

to the Government of India
Dept. of Science and Technology
Technology Bahawan

New Delhi -1.

The Surveyor General of India
At-Hathibarkala Estate
Dehradoon.

The Director

North Eastern Circle
Post Box No.89
Shillong-793001
Meghalaya.

Sri Saroj Kumar, J&K GDC
Survey of India, Dehra Dun,
Uttaranchal.

Sri Anand Kumar, DMC

Survey of India 17

EC Road, Karanpur, Dehra Dun
248001,



6., Sri D.S.Meher, CS & MP Campus
‘ Survey of India, Uppal
Hyderabad-580 039,

7. Sri KPS Sinha, No 11 Party
Survey of India Complex
Near Magistrate Colony
Doranda, P.0: Hinoo -
Rachi-834002
Jharkhand.

8. Sri B. Paton, UPGDC, Dehra Dun
17, EC Road, Karanpur,
Dehra Dun-248001.

......... Respondents.

ORDER
SIVARAJAN, 3.(V.C.) : |

Applicants 7 in number are presently holding the
posts of Officer Surveyor in the office of the 3"
respondent. They have filed this application seeking for

the following reliefs:

"8.1 To set aside and quash the promotion
orders of the applicants as Officer
Surveyor to the extent it gives
prospective effect to such promotion.

" 8.2 To direct the Respondent authorities to
consider the cases of the applicants
for promotion to the cadre or Officer
Surveyor with effect from the dates
vacancies were available in pursuance
to the cadre review carried out in the
cadre of Officer Surveyor in the year
1995 and to give retrospective effect
to the promotions effected in the case
of the applicants to cadre of Officer
Surveyor with effect from the dates the
vacancies were 50 available in
pursuance to the cadre review.

8.3 To direct the Respondent authorities to
recast the seniority of the applicants
in the cadre of Officer Surveyor after
giving retrospective effect to the



promotions of the applicants as Officer
surveyor, '

8.4 To restrain the respondent authorities
from convening any 0.P.C. for
considering the <c¢ases of eligible
persons in the cadre of Officer
Surveyor for further promotion to the.

post of Superintending Surveyor,
without first recasting the seniority

of the applicants in the cadre of
Officer Surveyor.

8.5 To restrain the respondent authorities
from effecting any promotion from the
cadre of Officer Surveyor without first
recasting the  seniority of  the
applicants in the cadre of Officer
Surveyor.

8.5.a To direct the respondents to effect the
promotions made to the applicants vide
order dated 17.07.01 with retrospective
effect above the private respondents.”

Their main case is that as a result of the cadre review
made in 1995, in addition to the existing cadre strength of
Officer Surveyor, 136 posts of Officer Surveyor were
created in cadre review as'per order dated 30.1.1996 but
the respondents failed to convene regular DPC for regular
selection and appointment to the post of Office Surveyors
till 20601. It is also stated that instead of convening BPC

for regular selaction of qualified employees from the lower
grade the respondents, in the year 1998,.had effected oniy
adhoc promotions to the quota available for promotién.
Their grievance is.that when the respondent had effected
regular promotions in the year 2001 to the posts created in
the year 1995 instead of promoting persons qualified on the
date of occurrence of the vacancy in the year 1996 that too

with retrnspeétive effact, the respondent had effected

7




regular promotions to the said vacancies only prospectively
which had adversely affected the further prospects of the
applicants. The applicants were promoted to post of Officer
Surveyor on adhoc basis from 1988 as per order dated
31.7.1898 '(Annexdre-l) and promoted oh regular basis as per.
order dated 16.7.2001 {Annexure — 2) with effect from the
date they take over charge of the post on promotion.
According to them, they, being qualified and eligible for
promotion to the post of Officer Surveyors in 1985 itself,
should have been promoted to the said post from the date of
occurrence of the vacancy based on their seniority in the
post of Surveyors and that at any rate since they had
worked as Officer Surveyors sinced July, 1998 their regular
pmmétion should have been made at least with effect from
the date of their adhoc promotion i.e. from 31.7.1997. They
have also got a case that inter se seniority between 75%
quota Officeré and 25% quota Officers has not bheen fixed
which has resulted in depriving them otf their due promotion
to the next higher cadre - viz Superintending Surveyor. It -
is also stated that the juniors of the applicants,
respondgnts 4 to 8 had a march over them in the matter of
.pmmotion to the post of Officer Survéyor based on limited

competitive examination.

2. The respondents have filed a written statement.
It is stated therein that as a result of cadre review made
in 1995 the sanctioned strength of Officer .Surveyor was
reduced from 353 to 338 and additional 136 posts are
created as per order dated 30.1.1996. The DPC for the

by



created post could not be convened due to some
administrative reasons in the absence of recruitment rules
and were granted adhoc promotion. As per the existing rules
1983, 75% of the promotional quota is to be filled up by
DPC promotees and 25% to be filled up by LDCE promotees, It
is also stated that it was clearly stated in the promotion
order for the post' of Officer' Surveyor on adhoc basis as
per letter dated 31.7.1998 (Annexuré»l) that adhoc
promotion is purely provisicnai and wéuld not bestow any
benefits of seniority and can be terminated at any time.
The reason for the delay in holding DPC for filling up the
newly created posts are detailed;- The seniority in the
cadre of Officer Surveyor between DPC promotees and VLi-)CE-
promotees, it is stated, had been 'fixéd according to the
Rules. An additional written statement is also fi'l.ed to the
amended application. The applicants have filed rejoinder
and also reiterated thét the applicants have to be promoted
on regular basis from the d'ate of occurrence of the vacancy
or at any rate from the date on which they were promoted on

adhoc basis i.,e. from July, 1998,

3. We have heard Mr.S.Sarma, learned counsel for the
applicants and Mr.A.K.Chaudhuri, learned Addl.C.G.5.C. for
the respondents. They made submissions onh the basis of

their respective pleadings.

4, The main contention of the applicants, as already
stated, is that on a cadre review of the staff strength of

Officer Surveyors, 136 more posts were created in early

s
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1996 but the same was filled up by the official respondents
on adhoc basis in Ju'!.y, 1998 and on regular basis only in
July, 2001, It is their case that the respondents did not
take urgent steps for filling up the additional posts
created then and there, that the respondents had
inordinately delayed the matter. It is also their case,
that even though it is for the respondents to decide as to
when the vacancies has to be filled up once they decide to
fill up the vacancies the same must be done with reference
to the date of occurrence of the vacancies and ‘fmm‘those
dates. Their further contention is that they were gualified
and eligible for being promoted to ‘the post of Officer
Surveyor on the basis of their seniority in 1995 itself and
therefore they must be promoted on regular basis with
retrospective effect from the date on which the vacancigs
arose, The respondents had promo'ted the applicants on adhoc
basis from July, 1998 in view of the delay in finalizing
the Rules to meet the situation which arose on account of
restructuring and cadre r'ev:i.e’gur as per order dated
30.1.1996, It is their stand that_in the adhoc promotion
order itself it is stated that the adhoc promotion given to
the applicants is only provisional and that it will not
confer any right to claim seniority and that it can be
terminated at any time. They have also stated that as per
the consolidated instructions on Departmental Promotion
Ccmmiettee and Related Matters rule 6.4.4 promotions will be

made in the order of the consolidated selact list, such

y



promotions will have only prospective effect even in cases

where the vacancies related to the earlier years,

5. In the instant case, the respondents themselves,
realizing the difficulty in. making regular promotions to
the post of Officer Surveyor created in 1996, have decided
to make adhoc promotions and had promoted the applicants
and others on adhoc basis in July, 1998. If as a matter of
fact the applicants were eligible and entitled to be
promoted on the basis of their seniority on the date when
adhoc promotions were made tﬁe DPC for promotion convened
in 2001 ought have considered the same and the regular
promotion of the applicants should have been made from the
date from which they were promoted on adhoc basis as
Officer Surveyors. We do not find any rules which prohibits
such retrospective promotions. Denial of regular promotion
at least from that date is against justice, equity and good

conscience. Such action is unreasonable and unjustified.

6, However, it is a matter to the respondents to

'verify as to whether the applicants were qualified and

eligible for being promoted to the post of Office Surveyor
as per the rules then existed. The competent authority

among the official respondents is directed to verify all

- those matters from the service records of the applicants

and if the applicants do satisfy all the required
eligibility criteria the respondents will arrange for a
review DPC and take a decision in the 1light of the

observations made hereinabove within a period of four

ot
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months from the date of receipt of this order. If the
applicants are promoted to the post of Officer Surveyor
with retrospective effect from the date of their adhoc
promotion based on the Review DPC the official respondents
will fix the inter se seniority of the épplicant‘s without
any further delay. No other points deserve consideration. o

The O0.A. 1is disposed of as above. In the

circumstances of the case there will be no order as to

costs. A 0?
{K.V.PRAHLADAN) {G.SIVARAJAN) -
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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Shrid Patal Hihari Nas
wewnnsw Applicants.
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The applicants  in the dnstant aoplication has

raised & grievance agsinst the inzction on the part of  {he
respoandents in not assigning o them their correct seniority

i the grade of Officer Survevor. The applicants  are

S

presently holding the post of Officer Surveyvor, and were 50

promoted  wunder  FHY% O gquots  prescribed  for promotion By
selectior from  the SBurveyors, Survey Asstb., Geodatic
Tomputors,  and Drafiesman Dive. 1, with at lezst & years of

service i their respective grads, and they are aggrieved

by the  dnasction  on the peart of  the respondents in not

recasting their respective seniority vis-a-vis the officers

cin the grade of Officer Surveyor, who belong te the

' . bt » God g T ey age e o iy ] - o o o [y J—
'promotees under Z8% of the promotional gquota, selected form

t. Competitive Examination

Jprmmwﬁiam through Limited De

I . o o " EN e E e e i o e Do b b
Cfrom amengst the Hurveyors, DUrvey Bstt., Beientific Hestl
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Geadetic Computors, and Drafisman Dive L. with st least 5

vears of regulsr service in their respegtive grade. The
!

spplicants  in the instant application have raised the

1

urv@vzw e of non-maintzining the sgtiled principle of cpach s

#

rota amongst  the Officer Surveyor (amongst  the Officer
SQrveyGr brelonging to the 73% amd 2EY% guotse of promotion’,
»mﬁich has resulted in depriving the present Applicants  from
tﬁeiv cue  promotions to bthe next higher cadre as well as

in the matter of smuch promotion by  dheir

Jurniors who belong to the cadre of Officer Surveyor promoled
under the above ZEBE guota.

That the applicants in $the present 0.4 have also
raised the issue relating to the insction on the part of the

vunmrd@ in not convening regular year wise DPOD and  not

pﬁeparing vear wise panel which has resulbted in  inordinate

b

delay in effecting their promotions to the cadre of OF ficer

Surveyor and gleso depriving  them of theinr further
gpromations.
CThat the spplicants  while nighlighting their

aforeszid grisvance also raised the grievance against the

i delaving the

setion an the part of the
i%plwmﬁntatimn af the cadre review in the oadre of Officer
GBurveyor  held in the vesr 19%5. It iz pertinent to mention
hére that in the year 19%% the respondents reviewed the

radre stre ength  of the gadre of Officer Burvevor and ag &
s Y

-

reault of such cadre review, number of posts in the cadre of
Officer Surveyor surfased. The higher suthority while

r@v*pmrnu the cadre, issued direction for its implementation
by; the year 1994, but same could only be done in the year

1, that too with prospective viim:l arnd mame has resulled

irbrdinate delay in  the promghions of the appli Lcants,

sd



flihrngh they were very much eligibile to hold the said post
Vo ' ’

gf Officer Surveyor in the vear 19959 itself.

\

| .

‘ That tThe respondents after the cadre réview held
; 't
i wn the year 1999 ought to have filled up the vacancies by

J A '

| ﬁnilnwsrg the guota-rotas rule, arising due to swuch cadre
i
"
4]

i xv:i.emg by  19%&6 zs directed by  the bigher authorities.
I !
i

Hmmaver, the respondents kept the mabtter pending @ for  long

1
i
bm@ and  dn the year 1998 the respondents promoted  the
a%sltnanhm Lo the cadre of Officer Surveyor that btoo on zd-

i

ﬁﬁc basis. The applicaents kept on pursuing the mather before

authority concerned  bub same yielded nmo result in

paitive. The respondents in the vesr 28810 converned regular
- ; '

Vﬂ ﬁ?ﬁ arnd  promoted the aspplicants on regular  hasis  to  the
i

gdre  of Officer Burveyvor and ef fiect of such promotion has

I
l
beern made prospechtive even ignoaring the ad-hoo service of

the applicant. The spplicants  through this  application
] f : :

-}%ﬁ@refmrea prays for a direction towards the respondents for

\/!%eff@cting their promotion ze Officer SBurveyor w,e,f, 1995,
‘ .
i

F : That the applicants ventilating their grievanoces .
k

spaeterred number of representations  fto  the sutthority

I

I
i
i
ihc noerned but same yam?ipi na result in positive.  Bituated
i -
ithpm; the zpplicants as a last recourse have coms under the

‘priotective hsnds of the Hon'ble Tribunal seeking appropriate

ﬂveﬁ.ﬁfﬂ Henmce this application.
oo
|
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GUWAHATT  BENCH LL

{An application under section 19 of the Central

.
a-
BEFORE THE CENTRAL ADMINISTRATIVE TRIRUNAL - ?’

Administrative Tribunal Aot . T985) T

CONSOL IDATED AFPLICATION

0.6, No ., 181

nrsEn s s s w x e O D904

1o 8Bhri Patal Bihari Das,
e Bhrd FoPurkayastha, .
we Bhri Tushar Kanti Gupta, g
4. Bhri Gakul Ch.Das. N
4. Bhri 8. Kamutlang Eharbangar, ’
. Bhri Jaspar Mayhoon Nongkhlaw,

7. Shri Wordkinson Taiang.

ALl the applicants are presently holding the posts of !
Officer Burveyor, in The Directar, North Fastern Circle, !
Fost Box No. 89, Shillohg-79366E1 ., Meghalava. !

nmwenssunencsaasaee APPlicants.

1o Union of India,

Represented by the Secretary to the Govi.of India,

Dept. of Science and Technology, Technology Hhawan,

New Delhi-1.

2w The Burveyor General of Indig, :

At-Hathibarkala Estate, ;
Dehradoon. :

e The Director,

Morth Eastern Dircle,

Post Box No. 89,
Shillong-793831 , Meghalava.

A 4. Bri Harod Humar, J & K S0E,
Survey of India, Dehradoon Wing, Blok No &,
/' CHathiborkals 3 dehra Dun, Uttarnchal,

5, &ri Anand Eumar, DMC, Survey of India,
17y EC Road, Faranpur, Dehra Py, 248087,

he Sri D.S.Meher, 08T 8 Mp RIS

‘ Burvey of India, Uppal Mydarabad, SEHG3Y,

ex, Near Magis
F.0. Minoo, Ranchi—

e 8ri B.Paton, UPEDD, Dehra P, Y
' 17, EC Road, Waranpur, Dehra Dun, 248061, g
seesenuwwnne REspondents.
i



FARTICULARS OF THE APPLICATION

Lo PARTICULARS OF THE ORDER AGAINMST WHICH THIS OPPLICATION
LB NADE

This application is directed aQ&imsﬁ the action of
the respondents in not recasting the seniority of the
applicants in the grade of Officer Survegwr y who belong  to
the officers promoted under 785% quota of wrommtién by
selection from  the Surveyors, Survey Assti., AGemdetiﬂ
Computors, and Drafteman Div. 1, with at least 8 vyears of
service in their respective grade, viﬁwaFVia the officers
of the grade of Officer Survevor, who bhelong to the promotee
under  25%  of  the promotional guots by Limited Dept.
Competitive Exsamination from amongst the Surveyors; Survey
Astt., Bcientific Asstt, Geadetﬁa Computors, and Draftsman
Dive 1. with at least B years of reguiar service in  their
respective grade.

This application is aleo directed against the action of
the respondents in not convening year wise D.F.C and panel
far  the 78% guots for prometion to the grade of Officer
Surveyor, which hass  resulted in inordinate delay in
effecting promotions in case of the applicants to the grade
of Officer Burvevor, bkeeping the vacancies wnutilised for
years btogether.

The applicants through this gpplication also prays  for

4 &0y

implementation of cadre review held in  the wvear 1993
providing  retrospective effect to their promotions to  the
grade of Officer Surveyor, amé to recast  their senioriiy
after counting of their adhoo service in  the grade of

& 3 - - ¥ b Libny g g i} N - ”3. ac
Officer Surveyor from the actual date when the vacancis

were aurfaced.



This application is also directed against the
action on the part of the respondents in providing the undue
preference to the promotees helonging to the 234 in P HIIEBE

pperation of the said gquota depriving the present applicants

from their legitimate claim of promotian.”

The gpplicants declare That the instant
application has been filed mithim the limitation period
prescribed under section 21 of the Cenitral Admirnistrative
Tribural Acb.198%. It is stated that the issues invaelved  in
the case has arisen out of the insction on the part of  the
respondents  in not convening regular DPC fm} promation  to
the rcadre of Officer Surveyor and year wise penel for such
promotion andfﬁame being a conbinuing wrong on the part of
the respondents, there is no delay in preferring the present
0.A. The applicants have preferred representations o the
concerned authority but apart from sssUrances same yielded

-+

na result in positive apart i IAMNEeH .

. JURIEDICTION:

The applicant further deciares that the subject

matter of the ocase 18 within the jurisdiction of  Lthe

Administrative Tribunal.

4, FACTS OF THE CASE:

4.1 That the applicants in the instant spplication

d i ghe inactior che part o the
raiged & grievance against the inaction on the part af

respondents in not assigning to them their correct seniority

-

- ff STV eyor T qplicants  are
in  the grade of Officer Surveyoar. The applici =3

. i fo g o L W oy Ay BT L RN =50
presently holding the post of pfficer Surveyor, N0 uiETe 3



;

promoted  under 73 guota prescribed  for promotion by
selection from  the Burveyors, Burvey Asstt., Geodatic
Computors, and Drattsman Dive 1, with at least 8 vears lmf
service in their respective grade, and they are aggrisved
by the inaction on the ﬁart of the ‘r93p0md@ntﬁ in  not
recasting their respective seniority vis-ag-vis the officers
i the graﬂe of  Officer Surveyor, who belong to the
promotess under 25% of the promotional guota, selecsed form

promotion  through Limited Dept. Competitive Ewxamination

the Surveyors, Survey fAsti, Seientific fAsstt.,
1 A 3 ‘

from smong
Geopdetic Computors, and Draftsman Dive 1. with at  lezst 5
years of regular service in their respective grade. The
applicants  in  the instanrnt application have raised the
grievance of pon-meintaining the mettled principle of aquota-
rota amongst  the Officer Surveyor {amongst  the Officers
Burveyor bhelonging to the 78% and 28% guotz: of  promotiond,
which has resulted in depriving the present Applicants from
their due promotions to the next higher cadre as well as
supersession  in the matter of such promotion by their

juniors who belong to the cadre of Officer Surveyor promoted

under the above 285Y% quota.

That the applicants in the present 00.A have also

o

raised the issue relating to the inaction on the part of the

respondents in not convening regular year wise DPC and not

: Tag 3 pen By . westt 1 4o : 3 g AT tG
preparing  year wise panel which has resulted in lnorains

delay in effecting their prometions to the cadre ot (Officer

k) : : - fo oy S P £ whher
Surveyonr and alson  depriving them of theis further

promotions.



That the applicants while highlighting theinr

aforesaid grievance alen raised the grievance against the
action on  the part of the reszpondents in delaying the
implementation of the cadre review in the cadre of Officenr
Burveyor held in the year 1995, Tt is pertinent to mention

here that in the year 1995 the respondents reviewed the

cadre strength of the cadre of Officer Surveyor and as  a

result of such cadre review, number of posts in the cadre of
Officer Surveyor surfaced. The higher authority wilile
reviewing the catre, issued direction for its implementatian

brye e year 199&, but same could only be done in  the wyear

wEdl, that too with prospective effect arid mame has resulted

e

inordinate delay in  the promobtions of  the applicants,
slthough they were very much eligible to hald the said post

of Dfficer Surveyor in the year 1993 itself.

That the respondents after the cadre reviegw held

;

in  the year 199% ought to have filled up the vacancies =

following the guota-rota rale, arising due to such cadre
review, by 1996 as directed by the higher authorities.

pondents kept the matter pending for  long

However, the re

time and in  the year 1998 the respondents promoted the
applicants to the cadre of Dfficer Surveyor that tee on ad-

cim. The zpplicants kept on purauing the matter bhefore

or
{}\

Froe
the authority concerned but same yielded no result  in

positive. The respondents in the year =] convened  regulal

DR and  promoted the spplicants on regular bagis to the

ffi 3 o ffect of such promotion has
cadre of Officer Surveyoy and effect of such promobl 3

3 : s g g . IV S, - wig g o o2
hesn made prospective even ignoring the avi—-hoe seprvice 07

ant. The applicants through this application

the appli

therefore, prays for & direatianrtawarda the respondents for
ot



pffecting their promotion as Officer Surveyor w,e,f, 1993.

That the applicants ventilating their grievances
preferred numiber of  representations o the authority
concerned bub same yvielded no result in positive. Bituated

thus, the applicants as 2 last recourse have come under  the

oy T

protective hands of the Hon'ble Tribunal seeking appropriate

relief.

This ie  the crux of the mater for which the

applicants have preferred the present application under sec
i% of the Administrative Tribumasl Act 1983, The facts in

details are s follows;

s That the applicants are citizens of India argt 2%

® e ¥

such  they are entitled to all the rights, privileges and

protection guaranteed by the Cometitution of India and laws

! framed thereunder. The grievances raised and the reliefs

|
1 sought for by the applicants in the instant application  are

similar and as such the applicants prays bhefare the Hon'ble

Tribural o allow them to  join  together in & sirgle

épplicatimn inveoking Rule 4 (3D tar of the Central

Administrative Tribunal (Procecdure) Rules 1987 to minimise

the number of litigation as well am  the cost Qf the

i

1,

application.

4.5 That the applicants are presently holding the

post of Officer Surveyor and are posted at various affices

in  the North Eastern Htates, under the respondents.  The

’ o . oo, ye Ry . o 2 5 - - - .
Recruitment Rules of 1964 laid deown that the G3E% af posts 10

the cadre of Officer Gurveyor would be fFilled up by

IS
4



promotion by selection and  the other DE% " by direct
recruitment in  the form of & Limited Dept. Competitive
Evamination . The sforesaid 1962 Rule was superseded by the
Recruitment Rules of 198%, which came into force wye,T,
QTHﬁé;HEn The relevant portion of the said rule of 19835 is
.qumted below for ready reference;
" Promotiong
i3 ?5% of the promotion quots by selection from the
surveyars, Survey Assistants, S@ﬁdeticb Computors,

and Draftemamn Div.l with at lezst 8 years of

33

regular

vice in the respective grade, including
service if any, rendered in the Selection Grade of
the asbove categories of pgﬁtsg

ii) A4 of the promotion quota by limited
departmental competitive Exvamination from
SUTVEYOTS Gurvey Assistants, Goienbific
fssistants, Geodetic Computors, and ﬂraftﬁman Div.l
fren fiave passed  the Bachelors Degree with
Mathematics as & subject and have rendered 35 yéarﬁ
regular  service in  the respective  grade. The
Evamination shall be conducted by the Director
Survey Training Institute Hydrasbad in aocordance

with the scheme as may be finalised by the Surveyor

3

seneval oy f India in consultation with the

.

Department of Science % Technology fraom btime to

time. An  employee shall avall of not  more than

three chances to appear at the said examination

during his service period.

The applicants inspite af their best effort could

mot collect the full text of the aforesaid Recruitment Rules

/



o~

murveyor o

w’b'f 1987 and as such pra) mefore the Hon'ble Tribunel for LS
h
o for [ AR duction of the sa i

dirvection towards the respondent

frules at the time of hearing of the case.

|
wrder

4.4, That in terms of the 1983 Recruitment Rules

Tthe respondents, presently there are two sets omf  Officer

one gpromoted under the V3% gquots for promotion

Cand other promoted under the 23% gquota. The respondents in
view of =msid Rules are duty bound to adhere to the Guots

1)

!
respective seniorily

TRatz  rule meant  for fixing up  the
amongst the two sets of Offices Surveyor. Again in terms of

the =aid Recruitment Rules and other allied Putles, the

|
frespondents  are also duby hound to convene regular DPC and
thereafter to prepare select panel each year for  promotion

1t is pertinent to mention

o the post of Officer Surveyor.
' Mere that while fixing such seniority in  terms of  the
Mecruitmert Rules as well as at the time of maintaining the
Guota Rota. The respondents are also duty bound to effect
|

-adre  review periodically so as  to maintain the ratio

. hetween the two mete afficers of the Officers Surveyar cadre
1995 no cadre reviaw

fromst

i im terme of the Rules. However, til

effected by the respondents.

wWa s

4.0, That in the year 1995 only the higher authority of
the respondents took 2 decision  for review of the cadre of

t fficer Surveyor  and due to such cadre review number o f
posts in thé cadre of Dfficer Surveyor gurfaced and the
. ﬁighér authority took a decision to implement the said cadre
early part of 1996, However, the said direction of

o

| review by
: the Righer authority of the respondents TR never
| impiementéd in the year 1994 and the said vacant posts were
t‘:‘.g



‘cught to have filled up those pos

Thoo  service  and same

bept unutilised for years {together. The respondents

smuthsegquently, issued an order dated 31.87.98 by which the

capplicants  were given the promotion to the post of Officer

Burveyor on ad-hoo basise, and same was done  following  the

chie  processes of selection. The respondents who  were  duty

bound to i1l Lﬁ the said posts on regular basis, filled wup

the sald vacant posts only on ad-hoo basis. The respondents

e o regular basis in the

cyear 19%4 dtself by convening regular DPC. But no  regular

’

DPC was convened in the year 1996 as directed by the higher

authority  and  the matter was kept pending without any

further steps. However, i the month of July 1998 the
F 3 A

3

respondents have issued promotion order dated 31.87.98 %o

the eapplicents  promoting  them to  the post of Officer

Burveyor on ad-hoc basis. ALD the applicants  asccordingly

Joined the =z&id post on ad-hoo baesis wee,f, 25.87.1998,

A cony of the order dated 31.7.98 is
anmexec Rerewith  and marked as

ANMNEXUFR

4,5, That the applicants state that initially the said

soarder of ad-hoc promotion to the post of Officer  Surveyor

was  made effective for a pericd of six months  or 11l

issuing  VARTILOUS

regular  DPC held but the respondents Dby
subseguent orders kept on extending the said period of  Ad-

continued wninterruptedly till  the

applicents oot their regular promotion in the said Oadre.

i i -t e rs T whicl
The respondents in this connection issued orders of which

mention may be made of order dated 16.86.99.

i I e



The zpplicants crave leave of the Hon'ble Tribunal

by
for & direction towsrds the respondents for production  of

“the sxid orders at the time of hezring of the cazse.

. [
1

=%,é. That the =aeplicants state that the respondents
5kept the vacancies surfaced due  to  the cadre review
pwrutilised  for vears together and there by deprived the
iapplicamtﬁ of  their regular promoticon  to  the cadre of

Officer Surveyor and  thereby allowsd their jumiors o

supercesd them.

.7 That the applicents stste that the respondent

authorities ought to have initiated steps for filling up of

the post surfacing in pursuance to the said cadre review.

considered

and the case of the applicants ought to have beer

for promotion to the said cadre with effect from the date

the said posts became available. Im the event the said posts

L
%ould not be filled up immediately on its b@ammiﬁg
%availahleg the respondent authoritiss ought to have convened
EﬂPaﬁ'ﬁ for preparing panels for vacancies arising in each
yearn In the event steps for preparing year wise panels were

undertaken the applicants would not have been deprived of

their due service benefits and $here would not have arisen

BAY o aslon for any grisvance relating to their

supersession by juniors.

2.5 That the applicants state that while the cases of

pu R

the applicants were not considered for promotion against the
varancies ez available in pursuance  to the said oadre

raview, the respondent authorities proceeded o

31
i

hersons Jjunior  to the aﬁﬁlicﬁﬁ%% in the feeder cadre

i



=

Officer Surveyor against the guots prescribed promotion by
way of  limited competitive examination. s¢ such the

applicants have been deprived of their due zeniority in  the

cadre of Officer Burvevor.

That the applicants state that they were all

4
-
il

promoted on Ad-hoco basis to the cadre of Officer Burveyor

with effect from 23.7.1998 and their such promchtions were

reguitlarissd with prospective effect, w.e.f 12.7.2881,. The

promotion ot the apnlicants on regular hasis with
prospective effect LS giscriminatary, illegal and
di%criminatmrya Buch action on the part of  the respondent
suthorities is bad in law and liable to be set aside to the
Cextent  that the orders promoting the applicants on regular

‘hasis makes itsm spplicable only with prospective effect.

i

8 copy of the said promotion Gcrder

ie  anmexed herewith angd marked as

ANNEXURE~2 .

4oaddd, That +the applicant begs to state that agmittedly
the respondents have failed to utilise the guota of 78%  in

‘time and same has resulted in depriving the spplicants From

sheir legitimate service henefits. The respondents have now

ﬂéaideﬂ tm hold DPC for promotion to the post o

iw the rext higher grade of

CGuperintending  Burveyor, which

Officer Surveyor, within July 2864 on the hasisz of unrevised

sriority. The =meniority list n$ow prevailing does ot

N
i

reflect the correct seniority position a8 the effect of

i ' -+ projected in its true sense which
L madre review has not bieen grus&uted i ibe true sens

hes & direct conseguence of fivation of Guote Rota. Apart

11



ifrom that the seniority lis

"

Eoran't he said to be correct  as

i
tehe effect of yvear wise panel are yet to be incorporated and

e

the promobion order of the applicants. In such a situation

it ois totally illegsl for the respondents to convene pee for
i . , ) - , - .
promeotion to the post of Dy. Buperintending Surveyor with

firet recasting  the respective seniority of the agfficers

e the cadre of Officer Surveyor in the light of  the

che long

madre review held in the vear 199%. Otherwise the mesning e f

‘cadre review will be in nullity and the gseniority. In  such

an evertuality, the applicants being agprieved Rt e

ity but same are  yet

o o
LAGY

Crepresentations to the concerned aut

to be replied to.

’ P& Comy of o e et soh

representations dated 11,000, 2885 i

\
! annexed Merewitin  and marked FL

ANNEXLIRE -3 .

RN  That the applicant submite that the decision taken

by the respondents in nob implementing the cadre review and

o

pot effecting  the promotion  to the catdre of Officer

im  time has resultbed in

Surveyor tey  the applicants

deprivation of their legitimate claim of Eimely promtst i on

which has also resulited in the seniority position. The issue

tey imazction on the part of the

respondents it is therefore the applicants have not matie &0y

party

i}
N

afficers in  the cadre of Officer Surveyor

respondents.

| 4.1 That the applicants  beg trr witate that Lhg

]
.

i on

pe

p metbled RrOROS;

g
I

I repaspondants  have acted contrary to th

e lew in Filling up the vacancies in the cadrs of fficer

H
2
h



~

)

aurveyor  in fTime in terms of the cadre review as  such  the
geriority position of the applicants as well as  the other
set of Officer SBurveyor iﬁ.requir@ﬁ to be recasted. However,
the respondents  are setbing over the matter and now they
have decided to convene DPD for promotion to the post af
Superintending  Surveyor  on the basis of  such unrequested
seniority as per guobta Rota Rules . The applicants therefore
has come under the protective hands of the Homble Tribunsd
ﬁ@@king immediate and urgent relief. The applicants in  this
application also prays for an interie order directing the

respondents  not to convene the DPC and not to finalise  the

zelection process held for prosotion to  the post o f
Guperintending Burveyor i1l finalisation of the 0.4, The
gpplicants  have made out & prima fagie case of deprivation
and discrimination and  the principles of bDalance e f
convenience lies very much in their favour. In the event of
not passing  the  interim order  the 0.4 would become

infructous and same would cause irreparable loss and injury.

4.1, That *the applicants beg to state that  the
respondents have acted contrary fto the mettled prinmciples of

maintaining gueota-rota in between the promobtees of 28% LI

SOE

gz well as the promotess of 75% promotionsl guots. It ds

notsworthy  to mention here thaet 1346 posts in the cadre of

Officer Surveyvor surfaced due o the cadre review w.e.f

EE.1.96. The respondents have convened Limited Departmental

in the following

Competitive Examination in the year

dates and the pronotions made  therein have made with

—dy

)

retrospective effect from 1997 itsel



Year of Date of Date wf  Date of Remarkes
EMEM. merit test interview deglaration
of result
Jarm 21 Jam, H28E0
EEGIGIRS

1996 11132 Mar., TA-12 April 19 fpril, 2092
o e a1t e pele T i

P1-12 July 19 July.,2
DEEE D

-1 Dot 18 o

TR
LN N

& Neo, P3E-14 Tan 21 Tan,
wuﬁ DeEEE e

4.14. That the respondents have provide
retrospective effect to the promotites belong to the 28% LDCE
in  respect of their promotions bo the cadre of Officer
Quwveymr where as in the case of the present  applicants

@ 1 bhough acdmittedly there were 134 vacsncies &% on
SEL.E1.19%94 0 but mo such benefite heve provided. Even the
T@ﬁpoﬂdeﬁtﬁ have virtually rejected the claims of the
agpplicants for counting their ad-hoo service period. The law
i this regard ié settlied that the ad-hoc promoticons madse
énd in the evernt of ite subsequent regularisation pursuasnt
to a2 regular DPD is reqguired to be relate back to the date
of ad-hoc prosotion and to provide all ssrvice benefits. In
that view of the fTzchts and ”frruﬁmtanreu the applicant pray
that their promotions made in thevwadre of fficer Burveyor

17,687,851 sheowld have beern made with

vide order

rebrospechtive effect.

4,15, That the applicants beg to state that the
respondents have acted contrary fto the settled principles
in  filling wp the wvacasnoies dn the cadre of Officer

peeurred during the  year

Burveyor., Admitbtedly the vacanoi
1994 and at that point of time the 1982 Recruitment Rules

14



Qaﬂ in force. fApart from that the respondents could not.havé
%dmmtad two  different rules parallely im  filling wp  the
Qﬁmanaieﬁ af  the Officer 8Burvevor. The respondents have
%ﬁmitt@dky anplied two different sets of rules in Filling up

the said vacancies and same has admittedly prejudiced she
éevvice careers of the applicants iml reapect of their
seniority. It is noteworthy to mention here that since No
regular DPUs were held as completed in the rules and since
the respondents have effected the said promotions  in the

cadre of 25% ouota with retrospective effect most of  their

juniors have been given promoticons  and  as such the

spplicants  have made the respondents No 4 to £ as private

respondents who got the promotions in the year PEER hbut the

effect of such promotions have been made wye, T, 1997.  In

duch  an eventuality the promotions made effective to  the

said private respondents as well as other juniors  without

gdhering to  the pringiples of guota-rota rules  may be

moditied or albternatively effect the promotions given to the

-4

applicants  may be made with retraspective effect with all

cpnsequential service benefits.

ﬂn GROVGNDS FOR RELIFEF WITH LEGAL FPROVISION:

I For  that the action/inaction on the part of the

repepondents  in terminating the service of the applicant iw

illegal, arbitrary and same ie viclative of Principles of

Maptural Justice.

,,m
-~
o
m

B Far that the applicants being eligible to hold

to

-

mpet of Officer Surveyor, and there being vaoranoles

£

sbcommodate them in the year 1995 itself, ihe aetion of  the

pheir promotion 18 Gllegal  and

pondents  in delaying

’ 15



‘g the cadre of Officer Burveyor in time is ille

p———— AR o SR P e

arbitrary and same is lisble to he met aside and quashed.

BL5. For that the impugrned sction/ inaction on the part
‘of the respondents in nobt lmplementing - the cavdre  revies
effacted in the year 1995 and not promoting the applicants

51, and

¥
e,

vimlative of ihe settled propositions of law and as  such

same is not sustainable in the eye of iaw and liable to  be

imet aside and quashed.

KO For that the impuoned sction/inaction on the part

of  the respondents in nat recasting the inter-se seniority
‘af the applicants vis-a-vis the (Officers Surveyor krelong to
Cthe 75% quota of promotion is not sustainable in the eye of

law and same is liable ta be set seide and duashed.

H
1

b pplicants who were gualified to hold

. For that the apy

{

Chhe post of OfFficer Burveyor in the yvear 1998 itself and in

view of the that there were posts in existence, the action

cant the part of the respondents in resorting to adhocism  is

not permissible in the eye of law and same is liabhle to he

cet  aside and gquashed. The respondentse ought ko have

Ceonvensd  regular  DPC and  prepare  year wime panel TFfor

‘promotion to the post of Gfficer Surveyor .

3.5.a. Far that the respondents have violatbec

’
s

the setbtled

principles v gqueota-rota rules in providing rebrospechive

prometions  to the private respondents who o are admittedly

juricr bto the present appliosr

matter the

ot
T
B

b I For that im  any wview of
setiondinaction  of the respondents are not  sustainable  dn

1



3

st

0

o

e eye of Jlaw and liable to sel aside and guashed.

cvance moare grounds both legal as well as factual at  the

fime of hearing of the case.

CDETAILS OF BEMEDIES EXHAUSTED:

Thét

applicants  declare  that they have

shausted gll the remedies aveillable to them and there is no

o
-

tternative remedy available to him.

MATTERE NOT PREVIOUSLY FILED OF PENDING IN ANY OTHER

o GOURT

i The applicant further declares that they have not

I

]
N

-,
]

¢l
L
11

Pled previously any spplication, writ petition or suit

garding the grisvances in  respect of which this

plication is made before any obther court or  any other

nich of the Tribunal or any obther authority nor  any such

a%plicaﬁimn , writ petition or swit is pending befare any of

them.

i RELIEF SOUGHT FOR:
|
|
|

thnder  the fscts asnd circumstances stated above,

the applicants most respectfully prayed that the instant
Laéﬁlicatimﬁ e admitted records be called for and after

|
Mdaring the parties on the Cause Or CARUERS that may bhe shoun

aritl on perussl of records, be grant the following reliefs to

il icants 8

i ..
the applicantz-

:
| .

N Ter set azside and guash the gromotion orders of the

ffficer Surveyor to  the  extent it gives

W
i

a3

i7

The applicant coraves lesave of  the Tribunal to

L

—— e



prospective effect to such promobion.

.2 To direct the Respondent authorities to consider
#hg cases of the applicants for promotion to the cadre of
Wffgcav Surveyar with effect from the dates vacancies were
évailgbie in pursuance to the cadre review carrvisd out -in

the  cadre of Dfficer Burveyvor in the year 199% and to give

5]

retrospective effect to the promotions effected in the oas
af o the applicants to cadre of Officer Surveyer with effect

from the dates the vacsnoies were so availsble in  pursuance

to the gcadre revisw.

ﬁfﬁn ' To direct the Respondent authorities to recast the
%énimrity of the applicants in the cadre of Officer Survevor
&fter giving retrospective effect to the promotions of the
applicants as Officer surveyor.,

.4, Tea restrain the respondent auwbthorities from
c&nvemimg any B.PLG for considering the cases of sligille
persons  in the cadre of Officer Survevor for  further
pfmmmtimm o the post of Superintending  Survevor,  withowt

recasting the seniority of the applicants in the cadre

af {MHficer Burveyor.

8.5, T recstrain  the respondent  suthorilties f e
effecting  any promotion from the cadre of Officer BHurveyor
without first recasting the seniority of the applicants  in
tHe cadre of Officer Surveyor.

0.5, 4. Ter divect the respondents to effect the promotions

’ ‘ 1% i o v g g e oo b W WA vl th
made: to  the applicant vide order dated 177 .80 with



‘lr

retrospective effect above the private respondents.

=y
+
i

net of the application.

53 < 'ﬁ'.\ " e

8.7 Any  other relief/reliefs to which the applicants

aré entitled to under the facts of the present case.

P INTERIM CORDER PRAYED FOR:
Fending disposal of the application the espplicant
arays for an interim order directing the respondents pot to

eftect any promotion from the cadre of OFficer Durveyvor  to

i

the next higher cadre iyey the ocadre of Buperintending

Survevor.

e N ln!e:nn:n:‘nannnnur:r::nn::ul::u:nnnnu:-al::xlnuna:z::n

112 PARTICULARS OF THE 19,0,
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e Favable at s Duwahati.

120 LIST OF ENCLOSURES:

fies stated in the Index.
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VERIFICATION

I, SBhri Fatal Bibhard Das sornt of  Late P.H.Das,
3 g §

aged about Hé& years, resident of Burvey of India Estate,

Barik, Bhillong~ V93881, do bereby solemnly atfirm  and
verify that the statements macie i
péragraphg 94w m nom W W oEE & W W W@ s AR N Mo MM W EE o EE N AN En R R Ea R R Bre
true b my knowledge anl those matie in
DRTAQTEDRNE e nrevunncrnanenes arE alen matter of records

and  the rest are my humble submission hefore the Hon'ble

Tribunal. 1 have not suppressed asny material facts of  the

»
=
3
=
el
o]

sign  on this  the Verification on this

the ... day 0F ceoee. 0f 2885,

Bignature.

e

ot E
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PAGE 91 o

PROMOTION IQ THE POST OF QFFICER SURVEYOR GR,OUP ’B’

The following Division-I-
1.23Lar basis_to the prade of Officer Survy

(Surveyors & Suzvcy Aesxstantq) are promoted on:
eyot.(CC$ Group 'B')in the scale of pay:Rs.6,500-200- :

0wt the data they take over charge of the post on pmmotlon as 1nd1catcd be10w -
I No. }mme Designation Prcsentpostwg o Ncw_po'st' ol
. *|Shri LK. Chatterice ._[Surveyor. . - {No. | DO {MP) D.Cun . .[No- 1DOMP)D. Diin |-
*[ShiDK Nichan " TSurveyor  |Survey A N.DES  [Ne. 63 (AHS)P. N.Delhi . .| ..
Shri Auar Sjgh' . ~{Surveyor — INo.94 P (SA)N.Deli -  {No, 93 (Geoni)P N.Defhi I
. *{SbrilP. Shukla ~ Sarveyor- | G&RB-D.Dun . G&RBD Dug - ,r T
__ *|Sha AX Bubbar | Swveyor No. 32 (F) B (WC) Mt Abu No. 32 (P P—(WC)MtAbu ;
+ | Shri Mohan; Lal Surveyor .| No. 90 P'(NC) D.Dun No. 90 P (NC) D. Dun 1
2| Shii Auibd Srivastava - | Surveyor | No. 43 P (8SEC) HydCrabad " [No. 43 P(SSEC) Hyderabad |-
Skri NX. Sexena Surveyor . INo. 65 P (SA) N.Dglhi- No..93 (Geom)P N.Delbi . |
. * 1 Shri H.M. Kpkreti Surveyor 1No. [ P (NC) D.DBun No. } P{(NC) D.Dun N RORES
D |ShA ALK, Sxens Surveyor No. 04 P (SA) N.D#ihi Bdy. Cell (SGO) N. Delii % |- - " :
4. +|Shri MK, Paul Suryeyor No. 63 P (EC) Kolkata "|N0. 63 P(EC) Kolkata .-, ' "~ ™,
1 +|Shri Tilak Ray Surveyor DMCD.Dun - IPMCD.Dug <. Ll P
3 +{ShriG.B, Saxenz | Surveyor No. 91. P (NC) Lucknow No. 91 P(NC) Lucknow .1 -
1 |Sh P Bt Surveyor No. 94 P (SA) Nipeihi _|No.93(Geom)P NDelbl 7.} 1
5. »|Shei Soban Singl - Swveyor No. 69 P (G&RB) D.Dun ~ " [No. 69 P (G&RB) D.. Din | - 2
¢ ___*|Stri Pritaro Singh Mehar |Surveyor = |No, 52.P (SCC) Pune ~ [No. 52 P.(SCCyPumk - :
1. Shri S K> Gupta Surveyor No.66 P (SA)NiDethi -~ . W.Z. Jaipur E
3. *!Shrilai Ram Das Surveyor No. 7 (P) P (WC)Mt. Abu_ No. 7 (F)-P (WC) Mt Abu L
Y +|SNiH.S, Avand Surveyor — INo. 16 DO (MPYD.Dun ~ |No. 16 00 (MP) D Dunr :
Y SbnSN. Maibur Survevor ,.INo. 66 P (SA) N.Delhi No. 83 P (WC) Jaipur - '
L ¢|ShariNK. Gupra " | Surveyor No. 69 P (G&RE) P.Dun No. 69-P (G&RB) D. Dun: |
3. *|SriGS. Bist Surveyor © - INo. |4 P (G&RB) D Dlln No, 14 P.(G&RB) D. Dun
3. ={Shn O, Virmanl Surveyor MCC D, Dun - . |MCC-D. Dun: . - o
: +|Shn Paramyser Singh Surveyor No. 48 (P) P (CC) Tabatpur . | No, 45 (P) P.(CC) Jabaipuri.- Y.
» | Shri N.X. Bharia Swrveyor No. 26 (F)P(NC)D.Dun . ©  |No. 26 (PYP(NCYD. Dun- | V. s
5 « | Shri R.K. Rhatis Sucveyor No. 79(P)P(NWQ)D.Dunv - {No. 79(P)PINWC)D. -Drin * i
7« SWiRK Mukborjee Surveyor No. 62 P (EC) Kolkata Nu. 62 P (ECyKolkata |
s *13hei Adesh Kumar Surveyor No. 82 ¥ (G&RB) D.Dun - No. 82 £ {G&RB)D. Dug. . -
). *TShA Sudhprl Singh Surveyor G&RB DDun _|G&RBD.Dan . T AN
), - *i9hri D. Narayun Surveyor ~ [No. 47 P{STI) Hyderabad . {No. 47 P (STI) Hyderabad ~] ¥ " 2
1. + 1 Shri Gurdev Singh Surveyor. No. 6 DO (NC) D:Dua No. 6 DO (NC)D, Dun -~ 4 RS
' ' o - Contd..2/- -

1 SSEC/Be /NEe /sec)
C / DMC:(D:Dun) / DMC.-"+
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SURVEY'S I'FHRA 1

FOGF A7
. 2L\ -
--2-- —
N Na\a Designation | Present poiting New: posting
1R T K. Bhowmic Surveyor No. 45 P (CC) Jabalpur No. 45 P (CC) Jabalpur
SN Kotval | Suvevor No. 94 T (SA) NDelhi No 9DO(NWC) Chandigarn
ET Manjunatha Setty |Surveyor No. 84 (P} P (SC) Bangalore No. 84 (P) P (SC) Bangalore
" Sta B.R.S. Rawar Surveyor No. 64 P (SA) N.Delhi No. 3P (NWC) Ambala
2 Sk AV, Godse Surveyor No. 3] P (SCC) Pupe .- No. 31 P (8CC) Pune '
" +|SbuRK Chauban Surveyor No.36 () P (NC)DDun - -|No. 26 (P) F (NC) D, Dup.
* Shri Pangulury S. Gandhi Surveyor No. 53 P.(SSEC) Hyderabad | No. 53 P (SSEC) Hyderabad
*Shri Hira Manl I Serveyor No. 20 (P) P (NC)'D.Dun No.20 (P) P (NC) D. Dun .
*1Shni Krishan Kumnar Surveyor No. 3 P (NWC) Amabaia No. 3 P (NWC) Amabala
+1Skn HS. Thapa Surveyor NCD.Dun = . NC D. Dup |
T VS CT Muhan Surveyor No. 52 P.(SCC) Punc - No. 52 P (SCC) Pure -
.« Shi H.S, Panwir Surveyor No. 64 P (SA) N.Delni WZ Taipur
S Ram Nath Surveyor No. 70 (F) P (NC)D.Dun No. 70 (F) P (NC) . Dan
¢ $h NS Bisht Surveyor Ne. 36 P (NWC) Chandigarh | No.56 P (NWC) Cbandigarh
{sm Samar Vir Singh Surveyor No. 68.pP (G&RB)1.Dun No. 68 P (G&RB) D. Dun
" [Shn SK. Gewr Surveyor No. [ P (NC) D.Dun No. 26 (P) P (NC) D. Dun
+ar CK. Nautiyal Surveyor No. 70 (F) P (NC) D.Dun - No. 70 (F) P (NC) D. Dun |
*iSw.D.R. Verma Surveyor No. 79(R)P(NWC) R Dun [No. 15DO (MP) D, Dun
-'!th- S.C Dutta Surveyor | No. 38 P(SSEC) Hyderabad |No. 38 P (SSEC) Hyderabad
R I $hr. Shridbar Prasac Sati Surveyo MCC D.Dun No. 1 D.0.(MP)D Dun

. T~ v e
* S P Purkevasthy, _—FSurveyor

No. 12 P (NEC) Shillong

No. 12 P (NEC) Shillong __}

-I‘bx-. H.X Guan Surveyor Phato Sector (NCYD.Dun . |Photo Sector {NC) D. Dun
USRS K Pom “Surveyer No. 67 P (SA) Coimbutere [No, 67 P (SA) Coimbutore
" S Raju Sinen Surveyor Na. 80 P (NC) D.Dun No.90P(NC)D. Dun .
—‘-—'—?Shn T.§ Maghak Surveyvor No 47 P {STT) Hyderabad No.47 P (ST]) Hyderabad -
s, Tyagi Surveyor SGO D.Dun SGO D. Dun o
S Ragendia S ngn Surveyer No. 6 DO (NC) D.Dun _|No. 6 DO (NC; D. Dun
+SkA MR, Kume Survevor NZ Chandigarh NZ Chandigarh .
“Shs N Maindoln Surveyor No. 20 (P) F (NC) D.Dua No.26 (B) P (NC) D. Dan |
CSRATL Banetjre Surveyor No.30(P) P (BC) Kolkata Mo. 30 (P) P (BC) Kolkata -
—“5—.‘: V. Upret Swvevor No. 23 P (INC) Mussoorie No, 23 P (NC) Mussoorie
Sk, Sukumar Las Surveyor Nv. 63 P (EC) Kolketa' No. 63 P (EC) Xolkata
_ SHIPB Das Surveyor No. 13 DO (NEC) Shillong™ [No. 13 DO (NEC) Sbillong” 4
R Smgh Surveyor SGO D. Dun 1SGOD. Don
o ?Sm 5P Bahgguna Survevor No. 23 P (NC) Mussoorie No. 23 P (NC) Mussocrie .
AN DG Surveyor No. 37 P (EC) Kolkata No 37 P (EC) Koikaia
S CV Chad Surveyor No. 15 P (STI) Hyderabad  [No. 15 P (ST}) Hydcrebad -
TS O P ST Surveyor No. 35 P (NEC) Guwahati  [No.'35 P (NEC) Guwahati «_|
VSR Sant Ram (SC) Surveyor No. 27P (NC) Mussoorie No. 27P (NC) Mussoorie
ST Niwamyan Prasad (SC) | Survevor No. G8 P (G&RB) 12.Dun No. 68 B (GARB)'D. Dun
+ Shin N C. Behernn (SO Surveyor No.75 P (EC) Patna No. 75 P (EC) Potna
i Gurmal Sngh (36) [Servevor  [Ne. 43 7 (NWC) Anbak No, 43 F (NWC) Ambala
15h Upendra MRtk (SC) [ Surveyor No. 78 (P) P(SCC) Hydersbad | 5CC Hyderabad .
+1Shri Ratn Lal Ram (SC) | Surveyor No. 92 P (EC) Varanasi No. 92 P (EC) Varanasi .
Sart Lakshmi Kanta Bar | Surveyor No. 30 (P) P (EC) Kolknto No. 30 (P) P (EC) ¥olkar
&Y
(\.: R K Kuril (SC) Suncyor No. 22 P (NEC) D Dun No. 22 P (NEC; D Dun
T ST VK Sihoda(sy Surveyor No 61 P(CC) Jabalpur No. 61 P (CC) Jabalpur ~ «
TR hJmbRAk e Surveyor Ne, 1) DO (SEC) Binb. No. 11 DO (SEC) Bhub.
Ma ek (8O
" Shn B.r;:fchil\'amym tSurvayor No 13 DO.(NBC)fShillong No. 13 DQ.(NEC) Sh:flong
« 'Pam(8Q) /L/‘ '
v Snn S B Kharbe ngn.:TSTiSurveyor No. 80 (P) P(NEC) Shillorg | Na. 80 (P) P(NEC) Shillosg

Contd...3/-




SURGEYS DFHRAI

PLsE
_ 2w
N m_: - *L “Bisipnation Present posiing ! New posting i
N e (R )s:\*wcvor No. 29 P (NEC) Shitlong, No. 29 P (NEC) Shillong L~

o taican an,,x(‘a.v VNI No. 30 (P) P(NFC) Shillong | No. 80 (P) P(NEC) Shillong
N | A~
yf .r_v.,,m ST | Surveyor o, 30 (F} PINEC) Shillong | No. 80 (P) PINEC) Shiliong
s Bara 31) | Survey Assit. |No. 5P {NEC) shillong No. 5 P (NEC) Shillong
e ’)d“' Boraik (ST) |Survey Asstt. "No. LUP (SEC).Ranchi No. Il P (SEC) Ranchi
- Ik Gond(ST) Survey Asstt, | No. 38 (P) P (CC) Raipur N0 §8 (F) P (CC) Raipur
"7 3urenar Prusad (<c>l<zurveyor No. 60 P (CC) Gwalior No, 60 P (CC) Gwaliot
+2 1 Bidvadnar Mallik i Survevor SEC Bhubancshwear * No77(P)P(SEC)Bhub.
TR0 Dganal Survevor No. 3 DO (WC) Jaipur No.3 DO (WE) Jaipur
T yiadan Mohan Singh | Surveyor NWC Chandigarh- NWC Chandigarh
P2, Badke Surveyor No. 44 P (CC) Indore No. 44 P (CC) Indore
S D Uagnl | Surveyor No. @1 P (NC) Lucknow No. 91 P (NC) Lucknow
I WS, Chauhean | Surveyer No. 44 P (CC) Indore No. 44 P (CC) Indore
"sr AN Rov [Survevor No. 62 P (EC) Kolkata No, 14 D.O. (EC) Kolkata
NS s Dy "~ Sureyor Mo 30 (P) P (EC) Kolkata |No. 30 (P) P (EC) Kolkata
s Gapte No 13 DO (NEC) Shillong | No. 12- DO (NEC) Shilloag
T Caadha ySurveyer o 57 P (NWC) Chondigarn | No.57P (NWC) Chendigarh
o L\T‘T‘ﬁﬁw Survever N, 46 P (CC) Jabalpur No. 46 P (CC) Jabalpur '
S5 Romalas Surveyor | [No. 20 (¥) P (NC) D.Dun MP D.Dun
CGBUE a3 Surveyor No. 4 P (WC) Ajmer No. 4 P (WC) Ajmer ,
4 Tevendra Kumay Surveyor No. 59 P (SCC) Hyderabad No. 59 P (SCC) Hyderabad |
T amen Das LSur\ eyor 'INo. 79(PYPNWC)D.Dun No. 6 DO (NC} D. Dun
L R Coval i Surveyor TG&RB D.Dun - G&RB D.Dun
3T VT [ Surveyor |MCC D Dun DMC D. Dun
{37 vhow {Surveyor | [R&D Wyderabad R&D Hyderabad B
NN Dobha { Surveyor No. 22 P QNEC) D.Dun No. 22 (P) P (NEC) D. Dimn
N f-'TZZJE Ka | Surveyor Mo 8 DO (SCC) Hyderabad | No. 8 DO (SCC) Hyderabad |

Py . LY
Cama. 8 Ashmae { Surveyor

lNo. 74P(SEC) Runchi

No. 74P(SEC) Ranchi

LN Panahr PSurveyor

| No. 20 (P)P (NC) D.Dun

No. 14 P (G&RB) D.Dus

abi Mulk R Surveyor

No. 79 (P) PONWC)D.Dun

=

No. 19 P (GRRB) D.Dun

..;1 Saish Kumar

. Surveyor | No. 26 (P) P (NC) D.Dun DMC D. un |

TLIRN Shama Survevor No. 26 (P) P (NC) D.Dun No. 71 P(G&RB)DD.m |

E \'5"”*31 Cdunea Survevar No. 26 (P) P (NC) D.Dun No. 73 P (G&RBYD.Dun |~ ]

T AN Thndique \Rurwyor No. 78 (P) P (5CC) Hyderabad [No. 51 7 (SCC) Hyderabad | °
& Tavams JWT” 'Surveyor No. 76 (P) P (5EC) Bhub. To. 76 (P) P (GEC) BhUD. |

V

R NS asaan lSur\"eym’ No. 74 P (SEC) Ranchi ‘No. 74 P (SEC) Ranchi J
sy, . . '
R e (5 l{s\m«;v,—of [No. 18P (SEC) Ranchi [No. 18 P (SEC) Ranchi |
oy went Sigh (5Q) lSm’\ evor No. 17 DO (NWC) Jammu No. |7 DO (NWC) Jemmy, J
T SAAETAGL suney Asst | No. 8P (NWC) D.Dun No 1DO (MP)DDun |
DT AR e S (N0 {Suncy Asor. |No. 29 P (NEC) Shillong No. 29 P (NEC) Shillong |
?7-1‘_-‘;.4.“5 .g? fsQ TSuvey Asstt | [No. 16 DO (MP) D.Dum [No. 15 DO (MP) D. Dun
datdd TSarvey Asstt. |G&RB D.Dun No. 3 P (NWC) Ambala

!

L Aeal S \i SC) TSur»cy Asstt.

No. 28 P (NWC) D.Dun -

No.9DO(NWC) Chandigath |

e t—

3o RLmesh Uhandia

‘ Sunvey Asstl.

INo. 26 (P) P (NC) D.Dun
| o

)y

No. $5P(NWC) Chandigarhy

w vey Asstt,

No. 20 (P} P (NC) D.Dun

No.9LOMINWC) Chandigarh

\" ——

urvry Asstt.

No. 58 P (WC) Ajmer

TNo. 58 P (WCH Ajmer

B

E
E
1
1B

\i g\..\‘ﬂ &(SL

uivey Asstt,

t WC Jaipur

[No.3 DO (WL) Jaipar

."m\vC) \S

vey Asstt.

iNo. 72 P (NEC) D.Dun

[No STPONWC) Chandigarh *
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- ' \EDIe _p_q_n_tgg‘g_x}_l_qgl‘_‘ ______ Preseat posting . ' New posting i
' -vﬁ;;umu Lal Adiwal Survey Asstt, - [NaU 32 (P) P (WC) Mt Abu No. 32 (PY P (W) MUAbY |
o }i;m{'Bishnu Binha (ST) Sur\.".”f‘,.‘fl‘:i’.‘i‘ No. 13 DO (NECY Shiliong No. }2:D0 (NEC) shillong
Ra U BNBS, Munda.(3T) - ;*‘Sur\'v:\_"/:«‘.:'._q(_n...‘ Nod it P(SEC) Ranchi No. 18 P (8[:C) Ranchi
o (S Ren Gopal Mizena I Surviey Adsi: Mo 83 P (WC) Jaipur - No. 83 P (WC;) Jaipur
o 3 Ami Chard (ST), Suriayat N7 87 (NC) Mussoorie? No. 27 P (NC) Mussooric | o
catt R CRE LTS T S N .
’ié - {8bni L Meshram (SC) | Surveyir _INo S P(CC) Jabalpur Y | No. 45 P (CC) Jabalpur 1!
) Ag’,“q 5o |4 NL Bhuiange (SC) 1Surveyor No. 85 P (SCC) Nagpur No. BS'P (SCC).Nagpur 3
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‘ on ad-hoc basis as Officer Surveyu upto 19-07-2001.

i
S

¢

!

$¢ be senton Form 0. 113 (Ace.) 1o this oflice, in duplicate, for,issuc of Cazetie Notification.

o The date of their relivving wn prowmotion or the date of refusing promouan, as the
wgy pleass-be intimated to (Ris uifice by 16-08-2001 positively. it thay be made clear to the

eoncerned who refuuses ihe oflr ol promotion that no tresh 0ffer of promotion will bé made 10
%’zifgsﬁx 2 peiiod of one year from 16-08-2001 in terms of para 1712 of DP&T's
$0.22011/5/86-Estt. (D) daicd 1 0-04-1089 they will lase seniority vis-a-vis their Jursiors will he -
ersned to the higher gracle.

Necessany ctrtificate of wssumption of charge in_respect of the above oflicers may.

AW, o S e, T
i~

g

T e A iy
o3 e

i reguiar promotion as Offtecr Suyuyor {Group 'BY). Necessary -Assessment Reporis on the work
pecformance of thz officers have o e mude available to us for the said period.
. - ’ .

Scheduled” Tribe may please be lukain of their reporting Afor duty. on promotion by the
emed Dircctor and they should he pramoted with o clear stipulation that in case their re- -
swrgrification, if it is found that they du belong to Schedute Caste/Schedule Tribe category. they

The atave officers will be i probation for-a periad of two years from the date of*

- Necessary action for re-veritivation of caste status of persons belonging to Schedule

ult
\‘.’%\5 ®roveried  (heir previous geade togdiith, o

r'&.g On promotion, the individusls would be required 10 exercise an option under FR

Z}U}(s)(n) for fixation theie pay in the aew seate. ‘

! o case of any Vigilunce cose/disciplinary proceedings or pendency of punishuient

gging &y o the atove official(s) is notiwed al vour end. the (Ji-ders\of promotion may not be
thplemeniad, ‘

|

i . [ S.P.GOEL |

{ DEPUTY SURVEYOR GENERAL

! for SURVEYOR GENERAL OF INDIA

Loprto - '

! L OC Bouncany Cell, Now Delhi. |

i 1 OCNes L 3,6,8,9 1112, 18, 14, 15, 16 and 17 Drawing Offices. . -
% 5, OC Nos L3048, 6,7 00 12 14, 15,18, 19, 20(), 22,23, 26(P)., 27, 28, 29. 2) ). ;
: coSLORAU35, 37038, 42,43, 44, 45, 46, 47(P), 48(PY, §1, 52, 53, 54, 35, 560 S7. 58, '
; 3000067, 60, 03, 64, 05, 00, 07, 08, 69, TO(), 71, 72, 73, 74. 75 76, 77 78 Py, o

i PO SOPY, 81 S2UHY BA(P) 85, Ko, 87, 88(P), 89, 90, 91, 92. 93 & Y4 Partjes. '
? 4. The Central Pay & Accaums Offick:. Survey of India. Dehra Dun. .

4 s The Regional Pay & Accounis Ofticer, Survey of Tndia, Hyderabad/K olkaty/ Jaipur;

{ ¢ E! Seztion (SGOY. ) -
! 7. Conitdential Assistant {50K); o ' . !
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: The Swvayer General of India,
Hathiba %ala, Dehra Dun.

- (Throug! Proper channel)

Sub:  SEMIORIIY OF OFFICER SURVEYORS AS ON 01.01.2002.

Ref:  Your fetice No.E1-12389/707 dated 01.08.2003 endorsed under DNEC's letter
No.C1-561/3-D-2 daled 28.08.03. -

L, ; .
In inviling yorr kind allention to the leller under reference on the above mentioned subject, I would

fika to bring o your fand notice that the date mentioned under Col. ‘Date of joining the Govt. service in SOI
against my name{4 No.309) is not correct. The same may please be correcled to 17.12.1966.

Further, oo th2 above mentioned subject, I vehemently express my dissatisfaction when to my utter
surprise 1 found that I was placed in the seniority list much below to the Officers of my cadre selected
thiough LDCE on laler dates than my promotion to the post of Officer Surveyor on regular basis w.e.f.
17.07.2001 To cite an example, it may be mentioned here that 5/Shii D.S..Mehar(SI No243), Saroj Kumar(S!
Re 275), T. Tikey(S! No 283) joined to the post of Officer Surveyor on 15.4.02, 18.04.02, 23.04.02
taspactively who were selected through LDCE held in the month of December,2001, whereas I was promoted
to the post of Offizer Surveyor w.e.f. 17.07.01. Moreover, against the vacancy existed as on 31.12.1995, I
vIas promoted 1o the post of Officer Surveyor w.e.f. 23.07.98 on Ad-hoc basis which was subsequently
extended on 5(five) occasions il o the dale of ny regular promotion without any break;

That sir, alter having served in the post of Officer Surveyor on Ad-hoc basis for nearly 3(three) years
and aimost for a yiear on regular basis I have, now been made junior to those who were promoted/selected
i the later dates 3s mentioned above. The Situation arises here because of the fact that.the orders relating

Lo our seivice mattar might have been misconstrued while preparing the seniority list. e

As T knewr iat T have o serve the department for about four and half years from now, nothing more
i my preseat stalus is expecled even everything goes smoothly but at the same time felt humiliated due
W ihe fact of fixing my seniority much, much below to the Officer Surveyors named above which Is unjust in
s Sl iaw and alho gainst e natural justice. C

Sir, so far T amember there were inslances in our department régarding anomalies in inter-se-

seniority amongst DC promotee and LDCE promolee with the Ministerial staff and ultimately which was
=it out on the hehest of Suiveyor General of Tndia. -

Sir, under Uhe drcumslances stated above, I fervently pray before your honour to kindly look into the
sl and issue g fiesh order restoring my seniority and enable me to serve the department confidently with
fuli sinzerity 1o the est salisfaction of bona fide seniors. '

Thanking vou
194 /

"y

LA, Sl i 11 Seplo3. RV iett
Ly "@DAS),
- Officer Surveyor,
No.12 Party (NEC),
.. Survey of India.

]
1

CYoUrs faithgully,
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MEGHALAYA & ARUNACHAL!
PRADESH GDC -
, POST BOX NO. #89;-
MALKI, SHILLONG -.793 001%

i
!

n. R 0364-224937
Py,  GRAM: “SURNOREAST”
“EN | FAX 0364-224937
7 v« E-Mail soil@sancharnet.in TR
SURVEY OF INDIA
COURT CASE /MOST IMMEDIATE |
. " Dated, the 24 Januiry, 2005 f

To ’ Central Admiristrative Tribural ¢
: &Ae Hon'ble Registrar, et grrraivs wl g t
Cental Administrative Tribunal, ‘ \lo U
Guwahati Bench, YW 0 yee 7608 !
Guwahati : .
~ ‘ Guwahsti Berch,
. % _y N ﬂqégRTz'i w3
Sub: . (1) O.A. NO.13/2003-MINISTERIAL STAFF ASSOCIATION & ORS e
~VS- UOI&ORS. - :
(2) O.A. NO.185/2003- SHRI B. MAHAPATRA, DEPUTY DIRECTOR
-VS- UOI & ORS. : _
(3) O.A. NO.151/2004- SHRI P.B. DAS, OFFICER SURVEYOR & ORS.
-VS- UOI & ORS. ‘ |
(4) O.A. NO.213/2004-SHRI H. SANGAWIA, EX-STORE KEEPER f
-VS- UOI & ORS. !
J
{
Sir, - !

With due respect, it is submitted that the subject cases of this
Department are at present pending in the Hon'ble Tribunal, Guwahati Bench, Guwahati
and were being defended by Shri A. Deb Roy, Sr. CGSC, Shri B.C. Pathak, Add!.
CGSC and Shri Anup Kr. Choudhuri, Addl. CGSC on behalf of this Department. Now, as
intimated by the Govt. Counsels, their terms of appointment with the Hon'ble CAT have . !
already expired and fresh appointment of CGSC is yet to be made. \ _ :

Since, the next date of hearing of the aforesaid cases have already been
fixed during last week of January and 1°/2" Week of Feburary, 2005, it is reqested that :
the abovementioned Senior CGSC and Addl. CGSC who are defending the subject !
cases on behalf of this Department may please be asked to continue to defend the ;
cases till fresh appointment of CGSC are received by the competent legel authorities. o

An expeditious action is requested, please. ' - :

Yours faithfully,

H

R - . ’

% ,sf \ol\:’ S ;

g G o A |

o~ (B.D. SHARMA) BRIGADIER, |

> u/"\'(;p) - DIRECTOR, MEGHALAYA & ARUNACHAL PRADESH GDC :
L\.




Copy to:

P\

The Surveyor General of India (Kind Attn.: Shri Vipin Chandra, DA&F with’

reference to his discussion with the udnersigned on 24.01.2005 over
telephone) for information and with a request to intimate the
Ministry/Competent authority in this regard for immediate appointments of
CGSC at Hon'ble CAT, Guwahati Bench, Guwanhati, please.

“Shri A. Deb Roy, Advocate & Sr. CGSC, CAT, Guwahati Bench with

request to defend the cases O.A. N0.185/2003 and O.A. N0.213/2004 on
behalf of this Department. Also necessary steps in connection with O.A.
N0.252/2003 as requested vide this Office letter No.C- 755/17-Y-9(AS)
dated 28/29 Dec, 2004 may please be initiated. He is also intimated that
the legal fee bill for the period will be duly reimbursed.

Shri B.C. Pathak, Advocate & Addl. CGSC, CAT, Guwahati Bench with
reqest to defend the Case O.A. No.13/2003. He is also intimated that this
Office letter No.C-22/17-Y-9(SDA) dated 6.1.2005 may please be treated
as cancelled. The legal fee bill for the period will be duly reimbursed.

Shri Anup Kumar Choudhury, Addl. CGSC, CAT, Guwahati Bench with
request to defend the Case O.A. No. 151/2004. He is also intimated that
the legal fee bill for the period will be duly reimbursed.

The Director, Assam & Nagalanid GDC (Aﬁn.: Shri S. Bordoloi, Survey
Assistant), Guwahati.

Files: 17-Y- 9(SDA)/17 -Y-9(B. Mahapatra)/17 -Y-9(P.B. Das)/ 17-Y-9(H.

Sangwia) /17-Y-9(AS) ’

DIRECTOR, MEGHALAYA & ARUNACHAL PRADESH GDC
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BEFORE THﬁfCENTRAL‘ADMINIBTHQTiVE TRIBLIMAL
GUWAHATI BENCH

(1A Nm.#%?z4,unmf o

Shri FPatal Rihari NDas
neweasn APRplicants.

Linion of India & QrE.
nenenunes Respondents.

5'\____
SYNOPSIS

e,

!
The applicants gin the instant application has
raised & grievanoe againét the inaction on the part of the

respondents in not assigning to them their correct seniority

N—

in  the grade of Officer Surveyor. The applicants are
Nk A

presently holding the post of Officer Surveyor, and were S0

promoted  wunder  75%  quota prescribed  for promotion by
splection from the Burveyors, Survey Asstt., Geodatic

Computores, and Draftsman Div. 1, with at least 8 years of
mervice in their respective grade, and they are aggrieved
by the inaction on the part of the respondents in not

—

recasting their respective seniority vis—a-vis the officers

iri  the grade of {Officer Surveyor, who belong tao the

promotees under 25% of the promotional guota, selected form

promotion  through Limited Dept. Competitive Examination

from amongst the Surveyors, Survey Astt., Scientific Asstt.

Geodetic Computors, and Draftsman Div. 1. with at least O

‘yéara of regular service in their respective grade. The

1%




é\

gpplicants 'in the dinstant application have raised the
grievance af non-maintaining the settled principle of guota—
™ota amangst  the Officer Surveyor (amongst  the Officers
Surveyoar belonging to the 75% and 29% quatas of promotion),
which has resulted in depriving the present ﬁppiicénts from
their due promotions to the next higher cadre as well as
ﬁﬁperaeggion in  the matter of such promotion b  their
juniors who belong to the cadre of Officer Surveyor promoted
under the above 28% quota.

That the applicants in the present 0.4 have also
raised the issue relating to the inaction on the part of the

respondents in not canvening regular vear wise DPC and not

S

preparing  year wise panel which has resulted in  inordinate
~— ———

delay in effecting their promotions to the cadre mfﬂ fficer
Surveyor ard also depriving them of their further
proamotions.

That the applicants while highlighting their
aforesaid grievance also raised the grievance against the
action oan  the part of the respondents in delaying the
imﬁlamentatimn of the cadre review in the cadre of Officer
Sarveyor held in the year 199%, It is pertinent to mention
here that in the year 1995 the respondents reviewed the
cadre strength of the cadre of Officer Surveyor and as a
result of such cadre review, number of posts in the cadre of
Officer Surveyor surfaced. The higher authority while
reviewing the cadre, issued direction for its implem;ntaﬁimn
by the year 19946, but same could only be done in  the vear
S, that\tmo with prospective effect and same has resulted
inordinste delay in the promotions of the applicants,
although they were very much eligible to hold the said post

of Officer Burveyor in the year 1995 itself.

e



SO,

- ——

That +the respondents after the cadre review held

in  the year 1993 cught to have filled up the vacancies by

fallowing the quota-rotz rule, arising due to such cadre

review, hy 1994 as directed by the higher authorities.

However, the respondents kept the matter pending for long

time  and  in  the year 1998 the respondents promoted the

applicants to the cadre of Officer Surveyor that too on ad-

hot basis. The applicants kept on pursuwing the matter before

the authority concerned but same vyielded no result in

positive. The respondents in the year 2831 convened regular

CDRC and promoted the applicants on regular basis  to  the

cadre of Officer Surveyor and effect of such promotion has

beern made prospective even ignoring the ad-hoc service of

the applicant. The applicants through this application

therefore, prays for a direction towards the respondents for
gffecting their promotion an foicér Burveyor wye,f, 1990,
That the gpplicants ventilating their grievances
preferred number of representations to  the authority
concerned but same yielded no result in positive. Situated
thus, the applicants as 2 last recourse have come under the
protective hands of the Hon'ble Tribunal seeking appropriste

relief. Hence this application.

L LT T L E

]
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ' j’é’i
T

GUWAHATYE BENCH

(An application under section 19 of the Cpniral
Administrative Tribunal Act.1783)

’/‘

0.A.Mo. gnnu...ul..ﬂn of 2634

BPTNPFN

1. Shri Patal Eihari Das,
2. Bhri P.Purkaysastha,

' 3. Bhri Tushar Kanti Gupta,
~4, Shri fGakul Ch.Das. '

S &, Shri §. Ramutlang Kharbangar,
4. Bhri Jaspar Mayboon Nongkhlaw,
7. Shri Wordkinson Taiang.

All  the applicants are presently holding the posts  of

| Officer Surveyor, in The Director, Nerth Fa%tprn Circle,

i

!

: ijst Fox No. 89, Shillong-795881. Meghalaya,

ceesansness Applicants

© o2 % 8% @

ERBUS

i Union of Tndxa,
. Represented by the Secretary to the Govi.of India,

Dept. of Science and Technology, Technology Bhawan,
New Delhi-1.

2. The Burveyor General of India,
fAt-Mathibarkala Estate,
Dehradoon.

3. The Director,
North Eastern Circle,
Post Box No. 87,
Ghillong—7938d1. Meghalaya. ‘
wennsoncecs: Respondents.

PARTICULARS OF THE APPLICATION

in PARTICULARS OF THE ORDER AGAINST WHICH THIS APFLICATION

This application 18 directed against the aation'mf_
the respondents in not recasting the seniority of the

?pplicantﬁ in the gfade of Officer Surveyor , who belong to

1



Tthe officers promoted under 75% guota of promotion by

‘selection from the Surveyors, Survey Asstt., Gendetic

;Cémputorg,’ and Draftsman Div,'lg with at least 8 years of
;ﬁérvice in their respective grade, vis-a-vis the officers
£
émf the grade of Officer Surveyor, who bel@ng:tm the promotee
‘udder 29% Df the promotional quéta hy' Limited Dept.
,C@mpetitive Fxamination from amongst the Bﬁfveymrs, Survey
gﬁ;tt,, Scientific Asstt, OGeodetic Computors, andv Drafteman
| Div, 1. with at‘least % years of regular service in 'their.

}Pésgactive grade.

This appliéation is also directed agzinst the action of
v3tﬁe resﬁmndentﬁ.in not convening year wise D.P.C and panel
.fqu the 78% gquota for promotion to the grade  of @ffgcer
f Barveyér, which has. resulted in  inordinate delay in

effectihg promotions in case of the spplicants to the grade

: D% OfficePfSurveymr, keeping the vacancies unutilised for
vears toagether.

The applicants'thergh this application alsc prays for

implementation of cadre review held in the vyear 1995

~

fpfoviding retrospective effect to their promotions to the

grade of Officer Surveyor, and to recast their seniority

~after counting of their adhoc service in the grade of

Officer Surveyor from the actual date when the vacancies

were surfaced.

2. LIMITATION:

| ' The applicants  declare that the instant
abplicatimn has Seen filed within the limitation perimd

p}esaribed under section 21 of the Central Administrative

Tribunal Act.198%. It is stated that the issues involved in

tﬁe case has arisen out of the inaction on the part of the
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I
h j

] :

i : , : . -
respondents  in not convening regular DPC for prometion  to

‘ ' ) ’
the  cadre of O0fficer Surveyor and year wise panel. for such

'ﬁrufmtimn, and same being a dmntinuing wrong on the part .of

t%eérespmnﬂentﬁ, there is no delay in preferring tﬁe present
Q;Ql The applicants have preferﬁed representations  to the
a&néerhed authority but épart T rom BSEQP&ncea same vielded
q@ %eﬁult in positive apart from AESUrENCes .,

3. IURISDICTION:

The applicant further declares that the sub ject

mhtﬁer of the case is within the Jjurisdiction of | the
‘] o .
Administrative Tribunal.

L : .
4. EACTS OF THE CASE
i

i
1
{

)
"
I

rhised a grievance against the inaction on the part of the

@ 4 -

v%:
| |

,ih ‘the grade of Officer Surveyor. The applicants are
| T .

pﬁe%@ntly holding the post of Officer Surveyor, and were s0

promoted under 75% quota prescribed for promotion by
] -
1 - ;

selection from the SBurveyors, Survey Asstt., Beadatic

Cbmﬁutmrﬁ, and Draftsman Div. 1, with at least 8 vyears of
ﬁ@h%ice in their respective grade, . and they are aggrieved
i ; : :

b§ ithe inaction on the part of the respondents in not
chégting their respective seniority vis—a-vis the officers
ih the grade of Officer Surveyor, ‘who belong to the

I i
p#ummtees under 25% of the promotional guotz, selected form

i
1

prmﬁotion through Limited Dept. Competitive Examination
b _
from amongst the Surveyors, Survey Astt., Goientific Asstt.

, ‘: . B -

4.1, _ Thatvfhe applicants in the instant application has

pondents in not assigning to them their correct seniority.

L

A

oAt
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:ﬁegdetia Computors, and Dréftsman Dive. 1. with at least 3
‘yeérs of  regular service in their respective grade. The
applicants in the instant applicatisn have raised the
grievance of non-maintaining the settled principle of guata-
rata amangst the Officer Surveyor {(amongst the Ofvicers
Surveyor belonging to the 73% and 285% guota ov  promotion),
‘which has resulted in depriving the present Applicants  from
their due promotions to the next higher cadre as well as
Eguberse%sion in  the matter o' such .prmmaﬁimn by their
ju&iorﬁ who belong to the cadre of Officer Survevor promoted
unger the above 284 guota.

That the applicants in the present 0.8 have aleo
1raksed the issue relating teo the inaction on the part of the
‘re;pond;nt%: in not convening regular year wise DPDC and 6Qt

preparing  year wise panel which has resulted in  inordinate

delay in effecting their promotions to the cadre of Officer

Buarveyor and also depriving them of theinr further

promotions.

That '+ the appliaants while Highlighting their
‘afbreﬁaid grievance also raised the grievance against the
ac@imn on  the part of the respoendents in delaying the

Amplementation  of the cadre reviguw in the cadre of Officer

@u&veyor held in the year 199ﬁ; It is pertinent to mention
Lh@%e that in the year 1@95 the respondents reviewed the
Ca@re atrength of the cadre of foi;er Surveyor and a8 a
re?ult of such cadre review, number of posts in the cadre of
Gf%icer Surveyor surfaced. The higher authority while
‘reﬂieming the cadre, issued direction for its implementation
by the yeazr 1994, but same could Qﬁly be done in thg yvear
wﬁﬁﬁlg that too m;th prospective effect and Sa@e has resul ted

dn@rdinate delay in the promotions of the eapplicants,




X

iiaithmugh they were very much eligible to hold the said post

| El

jmﬁ Officer Surveyor in the year 1995 jteelf.

| ? That the respondents after the cadre review held

fing the year 1995 ought to have filled up the vacancies by
1 2 N ) * ) .
fallowing the quota-rota rule, arising due to such cadre

5re?ie£¢' by 1994 =as directed by -the higher authorities.
%Hmmever, the Pespmhdentﬁ kept the matter pending for long

ii@e and in  the year 1998 the . respondents promoted the

wapplicanta to the cadre of Officer Surveyor that too on  ad-

‘ﬁmé hasis. The applicants kept on pursuing'the matter before

i "

the authority concerned but same vyielded no result in
i
positive. The respondents in the year 2661 convened reguilar

DPC and promoted the applicants on regular bagis o the
3 .

#adre of Officer Surveyor and effect of such promotion has
been made prospective even ignoring the ad-hoc service of

P ' .
the? applicant. The applicants through this application
ih@refmre, prays for g direction fmmards the respondents for
» | | B |
effecting their promotion as Officer Surveyor w,e,f, 1994,

A o

1 That the applicants ventilating their grievances

b . .
preferred number of representations +to the authority

il

ﬁmnﬁerned hut same vielded no result in positive. Situated

thus, the applicants as a last recourse have come under the

Pl
a

@Puiective hands of the Hon'ble Tribunal seeking appropriate
r}.alief. ,
t 7 This is the crux of the mater for which the
arpiicantg have preferred the presént applicatidn wnder sec

1? of the Administrative Tribunal Act 1985. The facts in

details are as follows;

4iﬂﬁ That the applicants are citizens of Indiz and. as

sich  they are entitled fm all the rights, privileges ~ and

:‘ i 5 o
|




pro*eutxon gumrantepd by the Constitution of India and laws

f} : ed thereunder. The grievance% raised and the reliefs
5ought for by the appllranhs in the instant application are

sbmzlar and as such the applxrantﬁ pvayq before the Hon'ble

Twi@unal to allow them to Jjoin together in  a gingle
anlication invoking Rule 4 (5) (&) of the Central
@aministrative Tribunal (Procedure) Rules 1987 to minimise

the; number of litigation as well as ‘the cost of the

application.

4.3 That the applicants are presently holding  the
ﬁmg% of Officer Surveyor and are posted at various offices

\ . y :
ﬁn ‘the North Eaﬁt@rn,states, under the respondents. The

RB(PUlthnb Rules of 19462 1aid down that the 58% of posts in

ﬁhe, cadr@ of Officer &urvéymr' would be filled up by

éPdetiwn' hy wselection and the other 5% by direct

ﬁeahuitment in the form of a timited Dept. tompetitive
| — .
framination . The aforesaid 1967 Rule was superseded by the
| v ’

] ;, ' . ) .

3ec$uitment Rules of 1983, which came into force w,e,T,
Ef%ﬁﬁ.BS. The relevant portion of theuéaid rule of 1985 is
quo%ed below for ready referencej

" Promotions

i) 78% of the promotion guota by selectian from the
surveyars, Survey Assistants, Geodetic Computors,
{ : ahd Draftsman Div.l with at Jleast .ﬁ years of
‘& ' regular service in the respective grade, including
# j gervicé'if BNy, rendgved in the Selection Grade of

the above categories of posts,

; ii)y - 2%%  of the promotion quota by limited
I . " . . .
? departmental competitive Fuamination from
SUrveyors, Burvey hesistants, SQrientific
b




&

Assistants, Geodetic Computors, and Draftsman Div.l
ho have passed the Bachelors Degree with

Mathematics as a subject and have rendered 5 YERTE
S ronc B—

regular service in  the respective grade. “The

g

—

Examinadtion shall be conducted by the Director
Survey Training Institute Hydrébad in  sccardance
wWith the scheme as may be fihaiised by the Surveymt
General of India in consultation  with the
Department of Science % Technology from +fime to
time. AN emplmyee shall avail of not more than
three chances to appear at the said examination
during his service perimdﬁ
The applicants inspite of their best effort .cmuld
nut.cmllect the full text of the aforesazid Recruibtment Rulé%

of 198% and as such pray befare the Hon'ble Tribunal for a

Cdirection towards the respondents for production of the said

miles at the time of hearing of the case.

4.4, That in terms of the 1983 Recruitment Rules. under

the respondents, presently there are two sets of Officer

C Burveyor  — one promoted under the 75% guota for promotion

- view of szid Rules are du Y

B AT I VP sra e Y

and other promoted under the 25Y% quoata. The respondents in
: AU ’ .

e aairitt -
o Feen

wond to adhere to  the Guocta

Rota rule meant for fixing up the respective seniarity

amongst the two sets of Offices Surveyor. Again in terms of

i
b
I
|

the said Recruitment Rules and mﬁher allied Rules. the
respmhdents are also duty bound to convene regulaF‘DPC and
thereafter tb prepare select panel each y@ar‘far ‘promotion
t@ the post of Officer Surveyar.llt ieg pertinent to mantibn
h;re‘ that mhilé firing such seniority in terms of the

-

Recruitment Rules as well as at the time of maintaining the

!
!




wey

tmdwta Rota. The respondents are also duty bound to effect

catlre review periodically sc as to maintsin  the ratio
; 5
”bétween the twn sets officers of the Officers Surveyor cadre
in terms of the Ritles, However, till 1995 no cadre review

?w&ﬁ effected by the respondents.

3655. That in the year 1995 only the higher asuthority of

C :
the respondents took a decision for review of the cadre of

Officer Surveyor and due to such cadre review number of
posts in  the cadre of Officer Burveyor surfaced and the
higher authority took a decision to implement the maid cadre

review by early part of 1996. However, the said direction of

#hé higher  authority of the réﬁpmndents wenre never

1

implementedvin the year 19946 and the said vacant posts were
kedt unutilised for years together. The respondents

%ubﬁequently, issued an order dated 31.87.98 by which the

: &pﬁlicénts wers giyen'the promotion to the pozt of Officer

furveyor on ad-hoc basis, and same was done following the

due processes of selection. The respondents who were duty

\

%m@nd to fill up the said posts on regular basis, filled up
; - ! 2 . e
ﬁhe:said vacrant posts only on dd-hoc basis. The respondents
| \_____.__——/"’

@ugﬁt to have filled up those posts on regular basis in  the

yea? 1?9&litself by convening regular DPC. But no  regular
i‘. Y . .

DPC was convened in the year 1996 as directed by the higher
ahﬁbmrity' gnd the matter was gept pending withouwt any

ﬁuriher ﬁteﬁﬁu Mowever, in the month of July, 1798  the

~r%a@andentﬁa have issued promotion order dated 31.87.98 to

ﬁhen applicants promoting them to the post of (Officer
o . . ,
Shr?eymr on ad-hoc basis. ALl the applicants accordingly
ﬂmihed the said post on ad-hoc basis woee, fy 23.687.1998.

8
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A copy of the order dated 31.7.99 i
annexed herewith and marked ]S

ANNEXURE~1 .

4.5, That the applicants state that initially the Csaid

order  of ad-hoc promotion to the post of Officer Survevar

was  made effective for a period of six months or +ill

regular  DPC held but the respondents by issuing various
subsequent orders kept on extending the said period of Ad-
hoc service and same continued uninterruptedly till the

applicants got their regular promotion in the said Cadre.

.  The respondents in this connection issued orders of which

mention may be made of aorder dated 16.86,99,

The applicants crave leave of the Hon'ble Tribunal

for a direction towards the respondents faor production of

the said orders at the time of hearing of the case.

4obra That the applicants state that the respondents
kept the vacancies surfaced due to the cadre review

wiutilised for vyears together and there by deprived the

cepplicants of  their reqgular promotion to the cadre of

- fficer Surveyor and thereby allowed their juniors to

superceed them.

4.7, That fthe applicants state that the respondent

authorities ought to have initiated steps for filling up of
the post surfacing in pﬁrsuance to the said cadre review.
and the case of the applicants ought to have been considered
for promotion to the said cadre with effect from the date

ﬁbe saild posts became available. In the event the said posts

4
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J

ﬁéuld nat be filled up  immediately on  its hecoming

available, the respondent authorities ought to have convened

DiP.C's for preparing panels for vacancies arising in each

L . -, . "
year. In the event steps for preparing year wise panels were

undertaken the applicants would not have been deprived of

u

their due service benefits and there would not have arisen

"

g

any 0OCCasion for any grievance relating to their
sdpersesgimn by juniors.
4.8 That the applicants state that while the cases of

the applicants were not considered for prmmdfimn against the

vacancies as  available

'

in pursuance to  the said cadre

review, the respondent authorities proceeded to promote

persons Jurtiar  to the applicants in the feeder cadre as

q . - .
Officer Surveyor against the quota prescribed promotion by

way of limited competitive ' examination. as such the

aﬁplicants have been deprived of their due seniority in the

;
cadre of Officer Surveyor.

)

e

‘(‘!‘u

ooz
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b

[ _ ‘ | _
prospective effect ig

That the applicants state that they were all

[

i

omoted on Ad-hoc basis to the cadre of Officer Surveyor
h effect from 23.7.1998 énd their such pfumotimns were
regularised with prospective effect, w.e.f 18.7.2¢681 .  The

7r?muti0n of the applicants on regular basis with

discriminatory, illegal ———®nd

discriminatory. Such action on the part of the respBndent

auwthorities is bad in law
a4

and liable to be set aside to the

extent that the orders promoting the applicants on regular

basis makes its applicable mnly with prospective effect.

Al



A copy of the said promotion order

is annexed herewith and marked as

| ANNE XURE ~2
@.1&. }Tﬁat the applicant begs to state that admittedly

ﬁhe' Pesp%ndﬁnts have failed to utilise the quotz of 73% in
Eime and %ahe has resulted in depriving the applicants  from

! o -
their legitimate cervice henefits. The respondents have now

i i
i !

@ecideﬁ &Q. hold DPC for promeotion- to the post of .

ﬁuperintemdﬁng Surveyor, which is the next higher grade of
Officer ﬁtheymr, within July 2884 on the basis of unrevised
éenimrity; uThe Senimrity‘ list now prevailing does not
§P§f19¢t ?#h@ correct seniority position as the effect of
?adre rev?ew has not been prmjactéd'in its true mense which
}haﬁ & aire¢t consequence of fixation of RAuota Rota. Apart
Grom that:tﬁe‘ﬁeniarity list can't he said to be correct as

jth@ effeqt of year wise panel are vet to be incorporated and

the prombtimn order of the spplicants. In such a situation
l ‘ ‘ —

;it is totally illegal for the respondents to convene DPFC for

‘ ,
Lpromation@ to the post of Dy. Superintending Surveyor with

‘first recasting the respective seniority of the officers
‘\ . \
belong toﬂthe cadre of € i i, var in the light of the

leadre review held in the year 1995, Otherwise the meaning of

lcadre Pépiéw will be in nuwllity and the seniority. In_ such
Jan eventu@lity, the applicants being’ aggrieved made

f :
frepresentations to the concerned authority but same are yetb
| !

gtm'be Pegli%d to.

a capy  of one of such
T . represéntatienﬁ dated 11.93.7683 is
annexed herewith and ﬁarked | as
ANNEXURE -3,

11
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4,11, That the applicant submits that the decision taken

Ay the respondents in not implementing the cadre review and

not effeating the promotion to the cadre of Officer
CBurveyor to  the apglicants in  time has resulted  in
Idéprivatimn of their legitimate claim ﬁf timely promotion
which has also resulted in thebﬁeninriéy position. The issue
:since has cropped up due to inaction on the part of the
'reﬁpmndents it is therefore the applicéntﬁ have not made any
~officers }n. thé &adre df Officer BSurveyor gas party
‘respondents.

A1 That the applicants beg to state that the

.réﬁpamdentﬁ have acted contrary to the settled prmpositimn

[

of  law in filling up the vacancies in the cadre of Officer

P g SRS

CBurveyor  in time in terms of the cadre review as such  the
seniority position of the applicants as well as the other
set of Officer Surveyor is required to be recasted. However,

the respondents are setting over the matter and now they

have decided to convene DPC for promotion to the post of

‘Buperintending  Surveyer on the basis of such unrequested

;ﬁéniority 85 per quota Rota Rules . The applicants therefore
Jﬁ%ﬁ come under the protective hands of the Hon‘ble Tribunal
‘séeking immediate and urgent relief. Thg aﬁﬁlicaﬁts in this
application also prays for an interim order direﬁting the
réespondents not tb convene the DPC and not to finalise the

selection preocess held for promotion to the post of

‘SQperint@nding Burveyor till finalisation of the 0.A. The

“apblicantﬁ have made out a prima facie case of deprivation

‘

‘aﬁd discrimination and the principles of balance of
i ; .

convenience lies very much in their favour. In the event of

“nbt passing the interim order the 0./ would hecome

iy
L



ihfructous and  same would cause irreparable loss and

igjury.
i

%, GROUNDS FOR RELIEF WITH LEGAL PROVISION:

*‘5@1. For that the action/inaction on the part of the

respondents in terminating the service of the applicant is

illegal, warbiftrary and same is violative of Principles of

o]
[

MHatural Justice.

3.2 ~ For that the applicants being eligible ta hold the

post of Officer BSurveyor, and there bheing vacancies to

decommodate them in the year 1995 itéelf, the action of the

ﬁegpundenfs in delaying their promotion is illegal and

%rbitrary and same is liable to be set aside and guashed.
! .

5,3, For that the impugned action/ inaction on the part

of the respondents in not implementing the cadre review

a

-effected in the year 1995 and Hmt promoting the applicsnts

to the cadre of Officer Surveyor in time is  illegel, and

L

violative of. the settled prmpositions af law and as such
éame is not sustainable in the eye of law and liable to be
set aside and quashed.

l

: . _
e I For that the impugned action/inaction on the part

Tof' the respmndents in nmt'recaﬁting the inter—se seniority
%bf the applicants vis—a—-vis the UOfficers Surveyor belong to
ithe 284 guota of ﬁrmmmtimn ig not sustainable in the eye of
1lam and same isnliablé to be set aside and quashed.

Hﬁuﬁ. For that the applicants who were qualified to hold
| . .

‘the post of Ufficer Burveyor in the year 1993 itself snd  in

v 13
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i wiew of the that there were posts in existence, the action

'joh the part of the Heawmmdentﬁ in resorting to edhocism  is
;‘nbg permissible in the eye df law and same is liable to be
i .

"ﬁet aside and quashed. . The respondents ‘aught to have
” ﬁbhvened regular DPC  and prepare - year wise panel for

' p}mmotimn to thé post of Officer Burveyor .
5,én Far  that in any view of the matter the
-vgttion/inamtion of the respondents are not sustainable in
ﬁhe eye of law and liable to set aside and quashed.
’The apnlic;nt craves leave of the Tribunal to
advance mare grounds both légal as well as factual at the

time of hearing of the case.

6.DETAILS OF REMEDIES EXHAUSTED:

That the 'applicants declare that they have
‘ exhausted all the remedies available to them and there is no

alternative remedy available to him.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER

The applicant further declares that they have riot
Ffiled previously any application, writ petiticon or suit
fegarding the grievances in respect 4mf which tﬁiﬁ
 app1icati0n is méde before any other court or any other
 Hench of the Tribunal or any other authority nor any such
gapplication y writ petition or suit is pending before any af
‘them.

8. RELIEF SOUBHT FOR:

14



; " Under the facts and circumstances stated above,

:the applicants most respectfully prayed that the instant

1

Capplication he  admitted records be called for and after

hearing the parties on the cause or causes that may be shown

and on perusal of records, be grant the folléwing reliefs to

Cthe applicant:-—

8.1 'TD set aside and quash the promotion orders of the

applicants as Officer Burveyor to the extent it gives

'prmspective effect to such promotion.

i . To direct the Respondent authorities to consider

the cases of the applicants for ﬁrmmmtion’tm the cadre of

Gfficer Surveyor with effect from the dates vacancies were

available in pursuance to the cadre review carried out in
- . N W

the cadre of Officer Surveydr in the year 1993 and to‘ give
retrospective effect to the prmmation5 effected in the case
of  the applicéntﬁ~to cadre of Officer Surveyor with effect
‘from the dates the vacancies were so available int pursuance
ta the cadre review.

eiw To direct the Respondent authorities to recast the
seniority of the applicants in the cadre of Officer Burveyor
after giving retrospective effect to thg promotions of the

“applicants as Officer surveyor.

.4, Ter restrain thé respmndent authorities from
‘convening any D.P.C for considering the cases of 'eligible
EDQFSQHS in the cadre of Officer Surveyor for further
”prmmation‘ to the post of Superintending Burveyor, without

first recasting the seniority of the applicants in the cadre

(o
o




gf QOfficer Burveyor.

8.5. To restrain the respondent authorities from
| . !
effecting any promotion from the cadre of Officer Surveyor

without first recasting the seniority of the applicants in

the cadre of Officer Surveyor.

8.&. Cost of the application.
8.7 ~ Any other relief/reliefs to which the applicants

are entitled to undenr the facts of the present case.

?. INTERIM ORDER PRAYED FOR:

Ay

Pending diépmaal of the aspplication the applicant
'pﬁays faor an interim order directing the respondents not to

effect any promotion from the cadre of fficenr QQrveymr to

1

the next higher cadre i e, the cadre of Buperintending

. !
CBurveyonr.

l.‘:‘- nnnnnn--t-nutncnnuwnnnnuun-n-nlnnnn-nnxuuuuu-n

li. PARTICULARS QOF THE 1.P.0.:3

11 2eAnus”

1. I.P.{0. No.

2. Date : 7_(;,\5“\{)\{,
5. Payable at : Gumwahati .

12, LIST OF ENCLOSURES:

As stated in the Index.

i : .
; 16



VERIFICATIONM

I, ®hri Patal Eihari Dss , son of Late P.E.Das,

aoed  ashoult 54 vears, resident of Survey of  Indis
BHarilk, Shillong- 793881, do hereby solemnly affirm &nd

verify that the atatements made in

1.2,3%,. ?‘)L\(“J(“ 7T, We,. &‘\:Ll)(ﬂ{llln 290l

L T T "

paragraphs
Lrue Lo my kricwledos &l those made in

paragraphs 1{3. )«Z%: \‘C S)\{q J&«‘R) are a&lasg true to my  legsl

advice an o the rest are my humble submission before Ghe

Mon 'hle Tribunal. I have not suppressed sny material faots

mf the case.

ang I sign on this  the Verification on

E R

. <
the ?%Tkm&y of NUWN- of 24,

Higrature.

(Gt Coibrad Do)
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0091 -1 35-7T 44084 SURVEYS DEHRATILI /\ VAL K t,\m ~ ,2/1‘/
“IRElg rdare FAX. || ‘
SURVEY OF INDIA SPEED POST "'
BeRvEy S ! \ | RETAATS &1 Hrfay
091135744054 i\ S \u ( SURVEYOR GENERAL'S OFFICE |
Tebpbaot : 0091-135-744064 -, t,\\a it a5 WER Wo 37, POST BOX No.37,
! go@nde.vsnlaet.do | QTG 248001 (STeTaH)- KT |
o Q §7/\y PEHRA DUN-248001 (UTTARANCHAL), INDIA -
P (32747707 Dated : 16th July, 2001 !
The Addl. S.G. : NZ/SZ/EZ/WZ/ 51‘1 e
The Director: . - NC/NWC/§ (Air)/ S€/ SCC/ SSEC / EC /NI:C /SEC/
EC/ WC/ MP / G&RB./ MCC / DMC (D.Dun) # DMC ‘
(Hyd.)/ R&D.
The Deputy Diractor :- Photo (NC).
E&AO'A' (3GO).
- PROMOT: 1E POST.O 1IC YOR GROUP ‘B".
The following Division-I (Surveyors & Survcy Assistants) are promotcd on
s dmgl basxs to the grade of Officer Surveyor (CCS Group 'B') in the scale of pay Rs.6,560-200- .
: ' - the dat they iske over charge of the post on promotion as indicated below -
"Nome Designstion Preseat poyting ___New posting
={8hri LK. Chatterjee | Surveyor. . .- |No. 1 DO(MP)D.Dun . IND- 1 DO(MPYD. Dun .
+{Shri D.K. Nichani Surveyor  |Swvey (A)N.Dethj No. 64 (AHS) P. N.Dethi
- {Shri Auar Siagh - Suryeyor No.94P(SA)N-Delhi  ~ {No: 93 (Geom)P N.Dethi
¢{Shri LP. Shukla " |Surveyorr  |G&RBD.Dun G&RBD.Dun ™
«IShn AK Babbar | Swveyor No. 32 (P) P (WC) M Abu__ |No. 32 (P) P.(WC) Mt Abu. |
» | Shri Mohan Lat Surveyor  .{No.90 P (NC) D.Dun No. 0P (NC)D. Dun -
*{Shri Amod Srivastava | Surveyor No. 43 P (SSEC) Hyderabag | No. 43 P(SSEC) Hydezabad |’
St N.K. Saxena Surveyor No. 63 P (SA) N.Delhi No. 93 (Geom)P N.Delbi ‘
I ¢ Shei HM. Kukveti Sutveyor  |No. 1 P (NC) D.Dun Np. | P(NC) D.Dun
R it Shri ALK, Saxens Surveyor No. 94 P (5A) N.Delhl Bdy. Cell (SGOYN. Delhi -, |-
Sl +{Shn MK, Paul Surveyor  {No.63 P (EC) Kolkata ~1No. 63 P (EC) Kolkata '
{). +|Shri Tilak Raj Surveyor  {DMCDDua = {PMCD.Dun b
k13, *{Shri G.B. Saxena | Surveyor No. 91 P (NC) Lucknow No. 91 P(NC) Lucknow  *.f -
4  |ShriP.C. Bist ] Survevor No.94 P (SA)N:Dejhi . . |No.93 (Gcom)PNDelbl 1 S if‘
§_  »{Shri Soban Singh Surveyor No. 69 P (G&RB) DDun__ |No.69 P(G&RB) D, bun | - " !
16. =|Shri Pritaro Singh Mchar. | Surveyor - No. 52-P (8CC) Pune Iy No. 52 P.(SCC) Pnnc .': ‘
i Shri 5K Gupta Surveyor No. 66 P (8A) N'Delhi ° W.Z. Jaipur | R
g +|Shrijai Ram Das Surveyor No.7(P)P (WC)Mt. Abu  [No. 7 (F) P (WC) Mt. T SO
9. *|ShriH.S. Anand Surveyor | |No.16 DO (MP)DDun  [Nou. 16DO(MP)D.Dun | L
3' ) "Shri S.N. Mathur. Surveyor No. 66 P {S8A) N.Delbi . No. 83 P (WC) Jaipur . .
.+ |ShnNK. Gupta " 1Sutveyor No. 69 P (G&RB) D.Dun .~ |No.69 P (G&RB)D. Dun;
An . IS GS. Bist Surveyor = -|No. 14 P (G&RB) D.Dun' - {No, 14 P (G&RB)D. Duu ,‘.:_,f
4B, ={Sbtn O.F. Vimani Surveyor MCCD.Dun MCC D. Dun
7304, +|Shn Paramjcer Singh Survevor No. 48 (P) P (CC) Jdba‘PU" | No. 48°(P) P (CC) Jabalpm o
A3~ | Shei NK: Bhatia Swveyor  |[No.26 (F) P(NC)D.Dun __ {No. 26 (P)P(NC) D. Dun. 5
Mbe <|Shn R.K. Bhatia Surveyor No. 9(P)PINWCID.Dun | No. 9(P)PINWC)D. Dun
1417 +|SwiRK, Mukbajee ~ {Surveyor  {No. 62 P (EC) Kolkata No. 62 P (EC) Kolkata ’
o413 «|Shei Adesh Kumer Surveyor  INo. 82 P(G&RB)D.Lun ~  |No. 82 P (G&RB) D. Dun )
%1%, +1Shri Sukhpal Smgh_ Surveyor  |G&ARB DDun “|GERBD. Bun
30. - *|Shri D. Narayad Surveyor No. 47 P{STI) Hyderabad {No. 47 P (STI) Hyderabad 1.
31, +|5hA Gurdev Singh Surveyor- No. 6 DO (NC) D.Dun No. 6 DO(NCYD.Dun - '
. ' - ' s Contd..2- -
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7 Sbr TK. t%hc-wmic Surveﬁ{\f . |Na.45p (CCY Jf:b:lt;:’f No. 45 F? :c“cl))(;::mm
.xm M P m_m_\nx \ Sarvevor [No. 937 (SA) N.Delhi No 9DO(NWC) Chandigarh
DERe T\{qanjunatha Setty |Surveyor Ne. 84 () P (SC) Bangalore [ No. 84 (P) P (SC) Bangalore
fSS:: i}\LGZ{:;N lexrveyor N‘o, §4 P (SA) Iﬂ.pftlhx Ho. 3P (NWC) Ambala
[SWi ALY urveyor No. 3] P (SCC) Pupe. No. 31 P (SCC) Pune
PIBURK Chavhan [Swveyor — [No.26(P)P (NO)DDW  |No. 36 (B)F (NC) D D
¢ {Shri Pangulury S. Gandhi |Surveyor No. 53 P-(SSEC) Hyderabad - |{No. 53 P (SSEC) Hyderabad
¢{Shri Hira Mani 1Swveyor No. 20(P) P (NC)D.Dun No.20 (P)P (NC) D. Dun .
*|Sh:i Krishan Kumar Surveyor No.3 P(NWC) Axpﬂa}ala No. 5 P (NWC) Amabala
*|Styi H.S. Thapa Surveyor NC D.Dun NC D. Dup .
«IShei C.T. Muchian Surveyor No. 52 P (SCC) Pune No.52 P (SCC) Puce
«Shri H.8, Panwar Surveyor No. 64 P {SA) N.Delhi . WZ Jaipur
.. +'Shi Ram Nasto Surveyor No. 70 (F) P (NCYDDun No. 70 (F) P (NC) D. Dun
| Shri N.S. Bisht Surveyor No. 56 P (NWC) Chandigarh  {No.56 P (NWC) Chandigarh
¢ | Shri Samar Vir Singh Surveyor ANo. 68.P (G&RB)-D:Dun No. 68 P (G&RB) D. Dun
*{Shri S.X. Gaur Surveyor _-|No. | PANC) D.Dun . No. 26 (P) P (NC) D. Dun
_ *{Shri C.K. Nautiyal Surveyor No. 76 () P (NC)D.Dun: No. 70 (F) P (NC) D. Dun |
49,  {SriD.R Venna Surveyor No. 79(P)PNWC) 12 Dun No. {5DO (MP) D. Dun
§50.  *{Shni S.C. Duna Survevor . iNo. 38 P(SSEC) Hyderabad | No. 38 P (SSEC) Hyderabad |-
1.4 *{Shn Shridhar Prasad Sati | Surveyor ~ IMCCD.Dun ‘ ' No.1D.0.(MPYD. Dun
3Z___*{Shii P. Purkayasthe, __—TSurveyor -~ INo. 12 P (NEC) Shillong . |No. 12 P (NEC) Shillong \_4-
183, «|Shi HK Gulati Surveyor . Photo Sector (NC)D.Dun . * [Photo Sector (NC) D. Dun
184,  +|ShiS.K Porni Surveyor  |No. 67 P (SA) Coimbutore | No. 67 P (SA) Coimbutare -
§5. | Shn Ranjis Singh Surveyor " [N2.80OP(NC)D.Dun ~“ [No.90P{NG)D. Dun |
8. IS T.S Madhok Surveyor —INo.-47 P (STT) Hydérabad ~ |No.47 P (ST]) Hyderabad | --
§7.  +[ShnB.S. Tyagi Surveyor ~ |SGO D:Dun 8GO D. Dun o
§8.  +|Shri Rajendra Singh Surveyor No. 6 DO.(NC) D.Dun . [No. 6. DO (NC) D. Dun
§0.  +1Sha MR Kumar . Surveyor  |NZ Chandigath . NZ Chandigath .
&0, _1$hn SN, Maindola Surveyor | No. 20 (P) P (NC) D.Dua No.26 (#) P(NC) D: Dun . 4
61.  *|Shri )L Banegee Surveyor’ No. 30 (P) P (EC) Kolkata No.30(P) P (EC) Kolkata : | -
62 °{Shi VK. Upreti Survevor No. 23 P (NC) Mussoorie No. 23 P(NC) Mussoorie
63" *|Shri Sukumar Das Surveyor - |No. 63 P (EC) Kolkata' No. 63 P (EC) Kolkata
. *IShriPB.Das _— [Surveyor  |No. 13 DO (NEC) Shillong _ [No. 13 DO (NEC) Sbillong® {
MRS, e Stri Jai Smgh Survevor SGOD.Dun . | SGO D. Dun
66.  +|StriSP. Bghuguna Surveyor .| No. 23 P (NC) Mussoorie No. 23 P (NC) Mussoarie . .
. 167 ¢[ShiNN. Dey Survevor - INo.37P(EC)Kolkata  |No 37 P (EC) Koikaia
268, 1Sk C.V. Chan Surveyor No. 1§ P (STI) Hyderabad ~ |No. 15 P (STJ) Hydersbad
L 8 hiG.C Das (SC)y_—TSurveyor . |No.3§ P (NEC) Guwahati . |No. 35 P (NEC) Guwahati ]
70,  *|Shi Sant Ram (5C) Survevor | No. 27P (NC) Massooric No. 27P (NC) Mussaorie
71, +{Shri Niranjan Prasad (SC) {Surveyoi . {No. 68 P (GRRB)D.Dun  |No. 68 P.(GARB)D: Dun*
‘NI *[SwiNC. Behers (SC)  |Surveyor | No.75 P (EC) Pata _[No.7SP(EC) Pamoz
“J73. - {She Guomail Singh (SC) | Surveyor |No. 42 B (NWC) Ambals  [No. 420 (NWC) Ambala,
* {78, . |Shei Upendra Malik (SC) | Surveyor No. 78 () P(SCC) Hyderabad |SCCHyderabad
{9 +IShiRam Lal Ram (SC) _|Surveyor _ |No. 92 P (EC) Varanasi No. 92 P (EC) Varazasi
L1 - Sgr‘ Lakshmi Kanta Bar | Surveyor No. 30 (F) P (EC)Kolkata | No. 30 (P) P (EC) Kolkem
i/ , ’éxf ‘n(&g; RK. Kuril (5C) Sﬁ.n'c._\"or No.22 P (NEC);!V_T ).0un No. 22 P (NEC) D.I?un
‘U- 78.  *|Shr VX Binodia(SC)  |Surveyor - No. 61'P (CCh)‘Jéba(lpur No. 61 P (CC) Jabalpur
e T Kambhakem Swrveyor No. 13 DO (SEC) Bhub. No. 1} DO (SEC) Bhub. -
© " iMalick (SC) e - T
0.  +|Shei Biranchi Naoaysn-  Surveyot - No. 13 DO.(NBC) Skillong | No.13 DO.(NEC) Shiflong
ﬂ/ <1 sk.?'hmagﬁsﬁ Survéyor [N, 80 (P) P(NEC) Shillorg | No. 86 (P) P(NEC) Sbillog\

BN O

R S S S NPT N T

- i W—— e
e B

LEREOW
2 N

ae:

Contd...3-




[ R TUY

e e

e A St . —— . $——— -

g———— : ———
i Dt\l&xmtmn v | Present pnslm_;ﬂL ! New posting

1\1 NongkhiaX IST) | swvevor No. 29 P (NEO) Shillong l?\o 20 P NECH gh:ilonv %ﬁMN _

aW omkmw Surveyot No. R0 (P} PONECY Skilloug \.Nn 80 (P} P(NFC) She Hong -
(SR | ' 7

[Shn Bans Pyngrope (ST [Surveyor V}Nn. §0 (P) T{NEC) Shilong_ | No. 80 (P) P(NEC) Shill
( .

- PR TR Ry Pew T FToE.

» " Shri Tarvitius © Bara (810 | Survey Assi. [No. S P (NEC) Shillong "TNo 5 P (MEC) Shillong el ]x
+{ Shri Jitendra Barat (8T) Survey Assit. No. Lt P (SEC)'Rzmchi LNo. 11 P(SEC) Ran'ch“i'—-~i
+18hri } R. Gond (ST) Survey Asstt. {No. 88 (P) P (CC) Raipur No. 88 (P) P (CC) Raipur ~‘\
2 1Sbri Surendra Prasad (SC) | Surveyor No. 60 P (CC) Gwalior No. 60 P (CC) Gwalior
, ?gg)Bidyadnar Maltik | Surveyor SEC Bhubaneshwar NoT3(P)P(SEC)Bhub
38+ |Swis C. Dabual Suvevor  |No. 3 DO (WC) Jaipur No.3 DO (WC) Jaipur
~¥8. St Madan Mohan Sungh | Surveyor NWC Chandigarh- NWC Chandigarh !
., [ R Shry P.C. Badke Survevor No. 44 P (CC) Indore No. 44 P (CC) Indore __i k !
49 +[swisD. Uniynl Surveyor No. 91 P (NC) Lucknow No. 81 P (NC) Lucknow | i
#%,  +15br MS, Chauhap Surveyor | No. 44 P (CC) Indore o ad PO dore | i
Moi [ShriAK. Rov Survevor No. 62 P (EC) Kolhata No 14 5.0, (EC) Kol A
S AR De Surdeyor o 30 (P) P (EC) Kolkata | No. 30 (1) P (EC) Kolkata
9 ST Gupte w—  |Surveyor No. 12 DO (NEC) Shillong_ No. 12 DO (NEC) Shillong
M o8 s 1Shy: S K. Chadha ~ " {Surveyor No. §7 P (NWC).Chandigarh No.STP (NWC) Chandigarh ‘
9.  (SwiRG Helhar Surveyor NG, 46 P (CC) Jabalpur 1o a6 P (CC) Jabalpur
100. Nhﬂ 8.8 Komala iSur\':yo; No. 20 () P (NC) D Dun MP D.un )
10}, *|ShnO.P Raira |Surveyor No. 4 P(WC) Ajmer No. 4 P (WC) Ajmer !
100, +shi Brijendra Kumar Surveyor No. 59 P (SCC) Hyderabad No. 59 P (SCC) Hyderabad
1103, | Shri Laxman Das Surveyor No. 79(P)P(NWC)D.Dun No. 6 DO(NC} D. Dun
1104, [SheiRK Goyal Surveyor G&RB D.Dun ' _ G&RB D.Dun
105 |Shn S K. Verma Surveyor MCCDDun DMC D. Dun
106, . I\hn ] C Bhols Surveyor R&D Hyderabad - ' R&D Hyderabad
\ M TShn N.K_ Dobhat Sarveyar No. 22 P (NEC) D.Dun o, 22 (P) P (NEC) D. D
“1108, ’Shn . fanardhan Rao Surveyor No. 8 DO (SCC) Hyderabad No. 8 DO (SCC) Hy detabnd 8d |
1108, Sii Mohd. 5. Rehmean Surveyor No. 74P(SEC) Rinchi_ No. 74P(SEC) Ranchi
1110 ; Shri v .7, Parzsiar Surveyor 3o, 20 (P) P (NC) D.Dun No. 14 P (G&RB) D-Dup
{111, [Shn Mulk Ra Swveyor ~io 70 (7 PNWCIDDun__|No. 19 P (GERB) DD,
10 [Swi Satish Kumar Surveyor No. 26 (P) P (NC) D.Dun PMC D. Dun
<] [i [sheiRK. Shama Surveyor No. 26 (P) P (NC) D.Dun No. 71 P (G&RB) DDus |
’ (174 ISwiTPS. Chauhan Surveyor No. 26 (P) P (NC) D.Dun No. 72 P(G&RB)D.Dum | ’ 1
1S 9\*: ‘M N. Handique Surveyor . |No. T8 (M) P (SCC) Hyderebad | No. 51 P (SCC) Hyderabad | |
: ;. e, 1 1 Gahama Mahania Surveyor No. 76 (P) P (SEC) Bhub. No. 76 (P) P (SEC) Bhub. B
. e lxsr.g Rajendra Paswan \Suw’e.yor \No. 74 P (SEC) Ranchi No. 74 P (SEC) Ranchi _‘l
R (30 : ‘ . :
4 1118, "1(5}"{ Talash Ekka (ST) | Surveyor {Na. 18P (SEC) Ranchi {No. 18 P (SEC) Ranchi _11
' W}gu\wam Singh (SC) |Surveyor INo. 17 DO (NWC) Jammu [No. 17 DO (NWC) Jammu
4 oo m, Stham Gngh (3C) | Survey Asst. |No.28P (NWC) D.Dus - " [Ne. 1 DO (MP) D Dun J‘ :
7 \Jprf. |Shri Mahavir Singh SOy | Suvey Assit._|No. 29 % (NEC) Shillong.___|No. 297 (NEC) Shillong |
i T -Nt\n amar Simgh (5C) Survey Asstt  |No. 16 DO (MP) D.Dun lNO 15 DO (MP) D. Dy
b R (S B Lel (5C) Survey Asst_|OXRB D Du_ No.3 P(NWC) Ambals | -
TEZ ) gS\\u Bhaut Singh (SC) Sarvey-Asstt.  {No. 28 P (NWC) D.Dun No.9DONWC) Chand\g,nxh_‘
128, Tan Ramesh Chandra Survey Asstt. ,‘ No. 26 (P) P (NC) D.Dun No. §5P(NWC) Chandigarh * '
) . .
e 1‘;5.‘ Frem CRARA (50) | Survey Assi_|No. 30 (P) P (NC) D.Dun NoTDOMNWC,) Chandigarh |
127 TGhri Khem Raj Yawada Survey Asstt. | NoO. 58 P (WC) Ajmer No. 58 P (WC) Ajmer \ .
e : l‘QC) i ]
(7] s« SwiCB Rewams S0 |Suvey Asstt [WC Jaipur TRi.3 00 (Wi Jaipw___|
129, 'Shri Mam Chand O, |Survey Asstt. |No. 22 P (NEC) D.Dun [No 57P(NWC) Chansigah |
R\ ' . Contd.. 4/
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u Lal Adiwal  Isurvey Asstt. [Na 32 (P)PUWC) Mt Abu | Ne. 32 (P) D (W) Mt ABY

X%

[ SR

Bishnw Binha (ST) [Survoy Assti{No. 13 DO (NECY Shillong [No. 12 DO (NEC) Shillong |

BS. Muada (ST)  TSumvey Asst |No. 11 P (SEC) Ranchi No. |8 P (SLC) Ranchi

: gr;}m Gopal Meena | Survey At | No. 83 P (WC) Jaipur No. 83 P (WC) faipur
&n Ami Chand (S Sur\u;“;'{rm TNe TP (NC) Mussoorie No. 27 P (NC) Mussooric N
- - " A e vmma.. ﬂ-—.—u\. — . .
Stn P.L Meshrap (S¢'} Sur\w‘y}_)’s"nw No. 45 £ (CC) Jabalpur No. 45 P (CC) Jabalpur !
Shri N.L. Bhutange (5C) Surv_g.'.'_'\"_{r. . No. %5 P (SCC) Nagpur No. 85 P (SCC).Nagpur __j :

Pgwortly on ad-hoc basis as OfTicer Sutveyor upto 19-07-2001.

The date of their relivying on pramotion or the date of refusing promotion, as the -
p, 8y please be intimated to this vifice by 16-08-2001 positively. it may be made clear to the i
g8 concerned who refuses the offor of promotion that no tresh ofYer of promotion will be made o - E
for 3 period of one vear from 16-08-2001 in terms of para 17.12 of DP&Ts ;
6.22011/5/86-Esnt. (D) dated 10 14-1989 they will lose seniority vis-a-vis their juriors will he
moted 1o the higher grade. 1

senton Form O.0 19 (A} 10 this oftiee, i duplicate forissuc of Gazetle Notification,

B Necessany cortiticate of assumption of charge in sespect of the above officers mav
?ﬂg be |

4. The above officers will be vir probation for a period of two years from the dale of
regwiac promotion as Offiesr Susveyor (Group 'BY). Necessary Assessment Reporis on the work
performance of the officers bave 1 he made available to us for the said peniod.

s. Necessary action for re-veritication of castc status of persons belonging to Schedule
chodufed Tribe may please be fakan, on their reporting for duty. on promotion by the
Dircctor and they should bwe praanoted with a clesr stipulation that in case their re-
fication. if it is found that they du tt belong to Schedule Caste/Schedule Tribe category. they
wdl be reverted to their previous grade fohwith. '

On  promotion, the Individuals would be required to exercise in option under FR R
IXa))) foe fixation theie pay i the new seale. ~ ‘

In case of amy vigilance vose/disciplinary proceedings or pendency of punistuncnt
1y of the above offictal(s) 15 neiiied b vour end. the orders of promotion may not be
i ted.

1S GOEL |
DEPUTY SURVEVOR GENERAL ..
for SURVEYOR GENERAL OF INDIA

.hWb © | . |

. OC Boundary Uell. Now Delhi. |
2, OC Nes. 1,3, 0,89 11,12, 15, 14,15, 16 and 17 Drawing Offices. T
b3 OC Nos. 1. 3.4, 5.6, 7. 01, 12 14, 15,18, 19, 20(P), 22. 23. 26(P), 27, 28, 29. 3Giv). - o
11,32(P). 35, 37, 38, 42, 43, 44, 45, 40, 47(P), 48(P). 51, 52, 53, 54, 85, 36. %7, 58. L
9. 60, 61, 62, 63, 64, 63, 06, 67, 68, 69, T0(F), 71, 72, 73, 74, 75, 76, 17. 78 Py, .
79(P). 80(P), B1. B2, KY, B4(1", 85. 86, 87, 88(P), 89, 90, 91,92, 93 & 94 Parties.
4. The Central Pay & Accounts Officer, Survey of India. Dehra Bun.
s The Regional Pay & Acvauns Ofticer, Survey of Tndia, Hyderabad/Kolkaty/ Jaipur.
6. Ei Section (SGO).- .
7. Confidential Assistant (5O, : ‘




e v v gonorad of India,
Piatbiy ) Biehro B

(Theou o Uroper ciiannel)

Sub:  SENION 1Y OF QFFICER SURVEYORS AS ON 01.01.2002.

Rel:  Your letic: [0.E1-12389/707 dated 01.08.2003 endorsed under DNEC's letter
' No.CL-5i1/7 N-2 datled 28.08.03.

-
2,

In inviling your kind allention to the lelter under reference on the above mentioned subject, I would
like 10 bring to v« kind notice that the date mentioned under Coi. ‘Date of joining the Govt. service in SOI'
against my name{ 5t No.309) is not correct. The same may please be corrected to 17.12.1966.

Further, un the above mentioned subject, I vehemently express my dissatisfaction when to my utter
surprise T found that I was placed in the seniority list much below to the Officers of my cadre selected
through LDCE on later dates than my promotion to the post of Officer Surveyor on regular basis w.e.f.
17.07.2001 To cile an example, it may be mentioned here that 5/Shri D.S..Mehar(Sl No243), Saroj Kumar(S!
No 275), T. Titkey(Sl No 283) joined to the post of Officer Surveyor on.15.4.02, 18.04.02, 23.04.02
respectively who were selected through LDCE held in the month of December,2001, whereas I was promoted
to the post of Offizer Surveyor w.e.f. 17.07.01. Moreover, against the vacancy existed as on 31.12.1995, 1
was promoted 1o the post of Officer Surveyor w.e.f. 23.07.98 on Ad-hoc basis which was subsequently
extended on 5(five) occasions Lill Lo the date of my regular promolion without any break.

That sir, after having served in the post of Officer Surveyor on Ad-hoc basis for nearly 3(three) years
and almost for a year on regular basis I have, now been made junior to those who were promoted/selected
on the later dales as mentioned above. The situation arises here because of the fact that the orders relating
to our service matter might have been misconstrued while preparing the seniority list.

As T know Lhat I have to serve the department for about four and half years from now, nothing more
than my present slatus is expected even everything goes smoothly but at the same time felt humiliated due

to the fact of fixing my seniority much, much below to the Officer Surveyors named above which Is unjust in
terms of law and also against the natural juslice.

Sir, so far I temember there were instances in our department regarding anomalies in inter-se-
seniority amongst DPC promotee and LDCE promotee with the Ministerial staff and ultimately which was
sorted out on the hehost of Surveyor General of India.

~Sir, undes the circumstances stated above, I fervently pray before your honour to kindly look into the
matter and issue a fresh order restoring my seniority and enable me to serve the department conf' dently with
full sincerity to the best satisfaction of bona fide seniors. :

~

Thanking you,

Yours faithfyily,

Dated, Shillong, U2 11" Sept.03. 7

o ye ’ “B. '
7 o : Officer Surveyor,
: / ' No.12 Party (NEC),
/ -, _ - Survey of India.
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In the matter of = :Sé

0.A. No.151 of 2004

Shr1 Patal Bihari Das & Ors.
.« Applicant

<

Addl. Central Govt, Standing Counsg!

-Versus-
Union of India & Others
..Respaondent

WRITTEN STATEMENT FOR AND ON BEHALF OF RESPONDENTS
NOS.1,2 & 3

I, Brig. B.D. Sharma, Director, Survey of India,
Meghalaya & Arunachal Pradesh GDC, Shillong-793 001, do hereby

solemnly affirm and say as follous =

1 That I am the Director, Survey of India, Meghalaya

and Arunachal Pradesh GDC, Shillong and as such fully acouainted
with the facts and circumstances of the case. I have qone

through a copy of the application and have understood the contents
thereof. Save and except whatsver is specifically admitted in
this written statement the other contentions and statement may be
daamed to have besn denied. I am authorised to file the written

statemaent on behalf of all the respondents,

2, That the respondents beg to place thse brief history

of the case as follouws &=

According to Recruitment rules before 1983 504 of the
vacancies are to be filled by Direct recruitment and 50% by promo#:
tion from Class-II11, Division-I (Topographical) Establishment,
Bccording to Recruitment rule 1983 therse were 359 sanctioned
poste of Officer Surveyor prior to cadre revisw, As per DST's
letésr No.SM/02/044/088, dtd,30-1-1996 out of 359 posts, 21 posts
meant for Chisf Draftsman was reduced in the grade of Officer
Surveyor. Thus sanctionsed strength of Officer Surveyor got

V'reduced to 338, 136 posts were created in cadre review vide
DST's letter No.SM/02/044/088, dtd.30-1-1996, The DPC could not
be convened for the created posts due to so%é administrative
reason in the absence of recruitment rules and were granted

ad=hoc promotion,
Contd,..p/2-
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Aes per existing rules 1983, 75% of the promotional quota is
to be filled by DPC promotees and 25% to be filled by LDCE promotess.

The applicant 's plea to recast their seniority after
counting of their ad=hoc service could not be considered, As per rule
at the time of giving ad-hoc promotion, it was clearly stated in the
.oromotion order for the poet of Officer Surveyor on ad-hoc basis vide
this letter No.C-2425/707, dtd,23-7=-1998 (photocopy enclosed) that
the ad=hoc promotion is purely provisional and would not bestow any
benefits of seniority and k can be terminatsd at any time., As per
DoP & Ts instructions regarding holding of DPC, panel has been
prepared year wise and eeniority has been fixed accordingly and such
ﬁ&omotions will have only prospective effect sven in cases whare the

\///vacancies related to sarlier years.,

Prior to the cadre review, promotion to the grade of Officer
Surveyors das done by selection for Surveyors, 8Burvey Assistant,
Geodetic Computer and Draftsman Division-I, In cadre review in Group-
'B' chief Draftsman's posts have been sanctioned and excluded from
Officer Surveyor's post, As such the recruitment rulees to the post
of Officer Surveyor had to be revised before holding DPC for the
{neuly created posts under Cadre Revieu, Keeplng ir view, the delay
in finalization of Recruitment Rules action ua= initiated to promote
on ad-hoc basis and ad-hoc promotion continued till reqularization
subject tc the vacancies. The personnel were promoted én their turn
éﬁcording to their seniority in feeder grade and as par norm of DPC
hence the allegation made by applicant ies not correct. The seniority
* in the grade of Officer Surveyor between DPC promotees and UDCE

”?romotees has been fixed according to rules,

As per existing rules 1983, 75% of the promotiohal quota is
to be filled by DPC promotees and 25% to be filled by LDCE promotess.
The annual vacancies occurring in the grade of Officer Surveyor are
///Lelng distributed/filled up as Officer Surveyor as per the Ouota
prescribed in the existing recruitment rules, The seniority of the
Officer is being maintained as per the general principles for
datermination of ceniority in the Central Service: matter as per
,// ruls 6 of Chapter-I of Swamy's Compilation on Seniority and promotion
vhich is reprocduced below :=

"The relative senioeity of direct recruits and of promotees
shall be determined according to the rotation of vacancies
betwsen direct recruits and promotees which shall be basad
on the quotas of vacancies reserved for direct recruitment
and promotion respectively in the recruitment rules?,
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gn the implementation of judgement on OA No.,221 of 1996

passed by the Hon'ble Tribunal, Cuttack Bench, Cuttack filed by
Sri B, Mahapatra and others =ys- Union of Indla and others, the
Limited' Departmental Competitive Examination in year(s) egven
‘though the vacancies aro¢se during that yaar(s) is similar to not
'holding DEC in such a situation and just as year-wise panel is to .
'be prepared by the DPC as and when it meets and the empanelled
Officers are allowed relevant year's seniority, similar treatment
should be given to those select8&d through LDCE as and when it is
held, Hence the applicant's seniority is fixed according to rule, u
which was circulated vide this office letter £1-12389/707, dtd.

' 4=8=200% and No.E1-14494/707, dtd,08-09-2003,

The applicent was promotédr on ad-hoc basies w.e.f.
23-07-1998, He was reqularized to the post of 0fficer Survsyor
vee.f. 17;07-2001(AN) after convening the requler DPC. The
Consolidated Instructions on Departmental promotion Committee
" and Related Matter's rules 6.4.4 clearly states that - tyhile
' promotions will be made in the order of the consolidated select

list, such promotions will have only prospective effect even in
cases where the vacancies related to the earlier year(s)".

3. That with regard to the statements made in paragraph=1

of the application,the respondents beg to state that the facts are
based on records hence no comments. It is alsoc stated that the
DPE is being convened strictly in accordance with rule and DPC
guide lines, the delay in convening the DPC were caused by some
administrative reascns and Court Cases.

The applicant's plea to reaast their seniority after
counting of their ad=hoc service could not be considered, As per
rule at the time of giving ad-hoc promotion, Tt was clearly stated
in the promotion order fof the post of Officer Surveyor on ad-hoc
basis vide thie letter No,C-2425/707, dtd,23-07-1998 (photocopy
enclosed) that the ad-hoc promotion is purely provisional and

would not bestow any benefits of seniority and can be terminated
at any time.

4, That with fegard to the statementsm made in paragraph=2
of the application,the respondents beg to statse that there were
359 sanctioned posts of officer Surveyor prior to cadre revisu,
As per-DST's letter No.S5M/02/04Y088, dated 30-01=1996, out of 359
posts, 21 posts meant fof Chief Draftsman was reduced in the
grade of Officer Surveyor. Thus sanctioned strength of Officer

Contd..p’4-
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Surveyor got reduced to 338, 136 posts were created in cadre revieu
vide DST's letter No.SF/02/044/088, dtd,30-01-1996, The DPC could
not be convened for the cresatsed poste dus to some administrative
reason in the absence of recruitment rules and wers granted ad=-

hoc promotion,

5. That the respondents have no comments to the statements

made in paragraph 3 of the applicatiob.

6. That with regard to the statements made in paragraph 4.1
of the application,the respondents beg to state that prior to the
cadre revisu,,promotion to the grade of Officer Surveyors was done
by selasction for Surveyors. Survey pssistant, Geodetic Computer
and Draftsman Diviéion-I. In cadre review in Group-'B' Chief
Draftsman's posts have been sanctioned and excluded from Officer
Surveyor's pdst. As such the recruitment rules to the post of Gfficer
or had to be revised before holding DPC for the neuly created posts

under Cadre Revieuw.

As per DoP&T's instructions regarding holding of DPC panel
has been prepared year wise and seniority has been fixed accordingly
and such promotions will have only prospective effect even in cases
vhere: the vacancies related to earlier yesars,

The seniority is being maintained on the settled principle
of rota-quota amongst the officer belonging to the 75% i.e. by DPC
promotes and 25% i,e. through FLDCE promotes.

The DPC acted strictly in accordance with the rule and DPC
guidelines issued from time to time. The delay in convening QPC in
time was caused by some administrative reasons and court case etc.

There were 359 sanctioned posts of officer Surveyor grior
to cadre revisw. As per DST's letter No.SM/02/044/088, dated
30-01-1996, out of 359 posts, 21 posts meant for Chief Draftsman
was reduced in the grade of Officer Surveyor, Thus sanctioned
strength of Officer Surveyor got reduced to 338, 136 posts wére
created in cadre review vide DST's letter No,SM/02/044/088, dated
30-04-1996, The DPC could not be convenad fof the created posts due
to some- administrative reason in the absence of recruitment rules
and were granted ad-hoc promotion,

7. That the respondents have no comments to the statements

made in paragraph 4.2 of the application,

8. That with regard to the statements made in paragraph 4,3
of the applicatidn,the respondents beg to state that as per existing
rules 1983 75% of the promotional quota is to be filled by DPC

Contd, .p/5=
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promotees and 25% to be filled by LDCE promotess. The annual
vacancies occurring in the grade of Officer Surveyor are being
distributed/filled up as officer Survayor as per the guota prescribed
in the existing rscruitment rules,

9. That with regard to the statements made in paragraph 4.4
of the application,the respondents beg to state that the seniority
of the officer is being maintained as per the géneral principles
for determination of seniority in the Central Service matter as per
rule 6 of Chapter-I of Swamy's CompIlation on Seniority and
promotion, which is reproduced belouw &=

" The relative seniority of direct recruits and of
promotees shall be determined according to the rotation of vacancies
between direct recruits and promotses which shall be based on the
quotas of vacancies rsserved for direct recruitment and pronotion
respectively in the recruitment rules ",

0n the implementation of judgement on OA No.221 of 1996
passed by the Hon'ble Tribunal,Cuttack Bench filled by Shri B,
flahapatra and others -Versus- Union of India & Others, the Limited
Departmental Competitive Examination in year(s) even though the
vacanciss arose during that Year(s) is similar to not holding DPC
in such a situation and just aes year-wise panel is to be prepared
by the DPC as and when it mests and the empanelled officers are
al]owed relevant year's seniority, similar treatment should be
given to those selected through LDCE as and when it is held, Hence
the applicant's ssniority is fixed according to rule, which was
circulated vide this office letter 51-12?89/707, dtd,01-08-2003 and
E1-14494/1707, dated 08-09-2003,

10, That with regard to the statements made in paragraph 4.5

of the applicatio n,the respondents beg to state that as already
stated in reply im to para 6 the recruitment rules to the post

of Officer Surveyor have to be reframed due to exclusion of
Draftsman Division-I for feeder post, implementation of Cadre: Review
could not be done. As per rule, it is clearly stated in the ad=hoc
promotion order that the ad-hoc prdmotion ie purely provisional

and would not bestow any benefits of seniority and can be terminated
at any time, hence the applicant's plea could not bhe considered.

11. That with regard to the statements made in paragraph 4.6
of the application,the respondents beg to state that the applicants
stated that they have deprived of their regular Promotion to the
cadre of Officer Surveyor and thereby allouwed their Junior to
supercede them is wrong. Keeping in view, the delay in finalization
of Recruitment Rules action was initiated to promote en ad-hoc

Contd.p/6-



50
o

(6 )

basis and ad=hoc promotion continued till regularisatio n subject
to the vacancies. The personnel were promoted on their turn
gccording to their seniority in feeder grade and as per norm of

- OPC hence the allegation made by applicant fs not correct. The
eenlorlty in the grade of Officer Surveyor hetusen DPC promoteas

has been fixed according to rulss,

12. That with regard to the statements made in paragraph 4.7
of the application,the respondents beg to state that the allegation
made- by applicant is not correct. The year-uise panels for the

year- wise vacancy ars always being maintained in all DPC's,

prior to the cadre revisuw, promotion to the grade of
Officer Surveyors was done by selection for Surveyors, Survey
Assistant, Geodetic Computer and Draftsman Divisien-I, In cadre
review in Group-'B' Chief Draftsman's posts have been sanctioned
and excluded from Officer Surveyor's post, As such the recruitment
rules to the poest of Officer Surveyor had to be rsvised befofe
holding DPC for the neuly created posts under Cadre Revieu.

As per DoP&T's instructions ragarding holding of DPC
panel has been prepared year wice and seniority hae been fixed
accordingly and such promotions will have only prospective effect

even in cases where the vacancies related toc earlier yesars,

The seniority is being maintained on the settled prdénciple
of rota~quota amongst the officer belonging to the 75% i.e. by DPC
promotes and 25% i,e. through LDCE promotee.

The DPC acted strictly in accordance with the rule and
DPC guidelines issued from time to time. The delay in convening
‘DPC in time was caused by some administrative reasons and court

case etc.

13. That with regard tc the statements made-in paragraph 4,8
of the application,the respondents beg to state that as per sxisting
‘rules 1983, 75% of the promotion quota is to be filled by DPC
promotees and 25% to be filled by LDCE promotees. Therafore, the
annual vacancies occurring in the Officer Surveyor Grade are being
distributéd as per the quota prescribed in the existing recruitment
rules which are applicable to all feeder cadres which is eligible
to LDCE for the grade of Officer Surveyor. Hence the question does
not arise to promote persons junior to the applicant and the
seniority in the grade of Officer Surveyor has been fixed

according to rote-gquota as provided in the rules,

Contd, .p/ 7=
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f14. That @tith regard to the statements made in paragraph 4,9
Jof the application,the respondents -beg to state that the applicant

il

- has promoted according to recruitment ruls and as per the terms
" and conditions laid down in the DPC rules, hence the applicants
' could not be regularized with perspective effects of their ad-=hoc

promotion,

15. That with regard to the statements made in paragraph 4,10
and 11 of the application,the raspondents beg to state that the DPC
could not be convensd in same particular year due to some adminis=
frative reasons as stated in forgoing paras. The applicant 's

. seniority fixed in the grade of Officer Surveyor is correct and

according to existing rules.

16. That with regard to the statemente made in paragraph 4.12
of the applicatidn,ths respondents beg to state that the ceniority
has been fixed as per the principle of rota-quota amongst the
officer belongs to the 75% i.e. by DPC promotes and 25% i.e. through

LDCE promotess, e o

in view of the replies in the foregoing paras, thse
applicant's claim has no ground and the OA No.151/04 ie liable
to be dismissed,

17. That with regard to the statements made in paragraph 5.1
of the application,the respondents beg to state that the applicant
was promoted on ad-hoc basis w.e.f. 23-07-1998, He was reqularized
to the post of Officer Surveyor w.s.f. 17-07-2001 (A/N) after
convening the rsgular DPC., As per Consolidated Instructions on
Departmental Promotion committee And Related Matter's rules 6.4.4.
clearly states that - myhile promotions will be made in the order
of the consolidated select list, such promotions will have only
prospective effect even in cases where the vacancies related to
the earlier ysar(s)™",

18. That with regard to the statements made in paragraph 5.2
of the application,the respondents beg to state that the DPC acted
strictly in accordance to rules and DPC quidelines issued ffom

time: to time,

19. That with regard to the statements made in paragraph 5¢3
of the application,the respondents beg to state that Govt, of India,
pinistry of Science & Technology 's approval for cadre review was
received vide their letter No.SM/02/044/088, dated 30-06-1996. Due
to change in sanctioned strength in the grade of Officer Surveyor,
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the eligibility of feeder grade for promotion, certain arrangements .
in Recruitment Rules hava to be done bafore convening of DPC for

the neuly increased posts dus to cadre review. Only after r&ceipt

of revised Recruitment Rules. DPC could be held in the year 2001

for the year 1996 to 2000,

The seniority in the grade of Officer Surveyor bstuween
DPEC promotess and LDCE promotess has been fixed accordingly,

20, That with regard to the statements made in paragraph 5.4
of the application,the respondents beg to state that the seniority
of DPC promotees of LDCE promotees has besn fixed according to
vacancies available for each mathod of promotion.

21, That with regard to the statements made in paragraph 5.5
of the applicatio n,the respondents beg to state that as already
gxplained Government approval to implement cadre review was
received in 1996 and not in 1995 as stated by the applicant,

—

22, That with regard to the statements made in paragraph 5.6 =
of the applicatio n,the respondents beg to state that in view of
position explained above action has been taken tc hold the DPC

in time= and thers was no inaction on the part of respondents.

23, That the applicant is not entitled to any relief sought
for in the application and the same is liable to be dismissed with

~costs,

VERIFICATIION

I, Brig, B.D, Sharma, presently working as Director,
Survey of INdia, Meghalaya and Arunachal Pradesh GDC, Shillong=793001
being duly authorised and competent to sign this verification do
hereby solemnly affirm and state that the statementsg made in
paragraphs L 5:¢’7 of° the applicatio n are true to my
knowledge and belief, those made in pnaragraphs,z“'lf} 6', L~ 27 being
matter of record are true to my information derived there from and
those made in the rest are humble submission before the Hon'‘ble
Tribunal. I have not suppressed any material facts.

And I sign this verification on this the 4’th day

of Mov. ol M

DEPONEN

(. &. wair) fiifore
ooo= (Brig. B. D. Sharma)
fie, BTEd CX 96 9. A
Director (b & A. P. GDC)
wrea g fowm
Survey of India
frwinj Shillong 793001
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LZ/WZ/NZISZISTI |

C / DMC (D.Dun) / DMC (Hyd.) / EC/ G&RB / NC/NWC
NEC / MCC / MP / SC / SCC / SEC/ STI / Survey (Air) /
SSEC / R&D / WC / E&AO A’ (SGO).

TRANSFER/POSTING OF GROUP 'C’ DIVISION-1 ON PROMOTION TO THE
GRADE OF OFFICER SURVEYOR ON AD-HOC BASIS.

iime the regular incumbents are madc avai

The following transfer/posting of Division-1 Officers on promotion 1o the post of
Officer Surveyor Group ‘B’ post on ad-hoc basis for a period of six months initially or till such
lable whichever is earlicr are hereby ordered :-

-

Sk “Namec & Designation Present Posting New Posting
. No. 7
{ . [ |Shri KK Shama, Surveyor / NG9 (M) P(NWC) ¥ [No32(P)P WC) Mt Abu 3|
3 ?i 3. |Shri J.K. Chatterjee, Surveyor - No.30 (P)P (EC) . EC. Calcutta - ') HERYE
|3 |Sha S Nichant, Surveyor v - A No93 (QCAP)P(SA) _|NWC Ambala Tl "
: \ % |Shri S.K. Chadha, Surveyor v No.57 P (NWC) .- No.57 P (NWC) Chandigarﬂn}
Shri Attar Singh, Surveyor J No.94 (AM) P (S5A) v No.91 P (NC) Lucknow @
Shri J.P. Shukla, Surveyor v G.&RB.v G&RB Dchra Dun 24} )\c.‘a\
Shri A.K. Babbar, Surveyor v No.32 (P) P(WC)~ No.32 (P) P (WC) Mt Ab\:x_]ll 0

lShri'Mohar_\ Lal, Surveyor v’

\N0.26 (PYP (NC)

NCDDun (hov ] 241

AR Shri Amode Srivastava, Surveyor - SECO « No.75 P (EC) Patna v,.’gy,.‘j\i
19) \Shri N.K. Saxena, Surveyor va No.65 (TCM) P (SA)-~ NWC Chandigarh () ‘J
11, |Shri M. Kukreti, Surveyor v/ No.90 P (NC) | NC Denra.Dun(iV) 7 HH‘}
a2 |Shri AK. Saxena, Surveyor v No0.94 (AM) P (SA). NWC Chandigarh /. \
13. |Shri M.K. Pal, Surveyor S ewsrd No.30 (P) P (E.C) . EC Calcutta o'Wy 75‘_]7

14, |Shri Tilak Raj, Surveyor -

DM.C., D.DUN +~ DMC Dchra Dun 15 ) L‘

15, {Shri G.B. Saxena, Surveyof v

LN

No91 P (N.C) . No.9T P (NC) Lucknow 2[4

Shri P.C. Bist, Sgl:ygz‘qfl ~ \ -

g6 ,)

Shii Soban Singh, Surveyor v

No G5 (TMO) P (SA) ~ [(NWC Chandigash v/)rvuM.J'
No.59 P (G&RB) Hyd.~ \SCC Hyderabad N \g‘ 0%

8. |Shri Som Nath Bhasin, surveyor v

No0.55 P (NWC) . NWC Chandigarh (5‘3 "D

19. |Shri Pritam Singh Mehar, Surveyor v

No31 P (5CC) [No31 P (5CC) Bunc  Ls1-|

\10/.\ \Shri S.K. Gupta, Surveyor v \No.‘)4 P (SA) WC Jaipur N J

k: 71, |Shri Jai Ram Das, Surveyor v M P(WC) No.7 P (WC) Mt Abu )4/_/\l

iy | 22. Shri H.S. Anand, Surveyor o S.G.O. \MPO Dehra Duan’x)u)M

g (23] |Shri SN, Mathur, Surveyor */ |Survey (Air) - WC Jaipur ([ ]
24, |Shri N.K. Gupta, Surveyor v G.&R.B. v

‘G&RB Dchra Dun ’M\—)}

T No2Z(M)P (NEC) v

LT\lo.22 P (NCC) Dehra Dun

) PTS. \Shri 8P Chandola, Surveyor v W

»

A

- .3/-
L AR
s

S’
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i <, "" 26. Shri Ram Singh, Surveyor v/ .y G.&RB. - , G&RB DehraDun v, {
) /( 27. [Shri G.S. Bist, Surveyor v No.i4 P (G.&R.13.) - G&RB Dehra Dun 2! 5 ’
/7 g[8 (Shri P.B. Ajmani, Surveyor / - NoRZP(G&RDB).  |G&RB Dehra Duy 1 0 l|)
/o4 [ |Shri OP. Virmani, Surveyorv No.79 (P) P (NWC), MCC Dehra Dun > </ 1 |/
/ ',' ' 30. |Shri Paramjeet Singh, Surveyor v No.4§ (P) P (CC)y v CC Jabalpur /iy )'de , |
V| 31, |Shri N.K. Bhatia, Surveyor v* No.206(P) P (NC) v NC Dchra.Dun ; . oyl
" ' 32. |Shri Dinesh Chandra, Surveyor v_¢ e G.&RB. SGO Dehra Dun 21\
¢’ | 33, [Shri R K. Bhatia, Surveyor V4 'l',;'(.\,l.,ﬂ No.16 DO (MP) « No.79 P (NWC) Dchra Dun't ;
'{ " 34. |Shri R.K. Mukherjee, Surveyor 1 T l\jg.62 P(EC) o » EC Calcutta (}r,’, NENES
i 35. IShri Om Prakash, Surveyor v rK{_y.- 1,1.42;[N0.20 (P) P (NC) v~ NC Dehra Dun (el . 7
3 36. Sh&.naad,‘l(umar, Surveyor V' “INo.82 P (G.&R.B.) » G&RB DehraDun-3) ¢V ¥y
:': o | 37 Shri Sukhpal Singh, Surveyor v ©iNo.79 (M) P (NW(,) ' G&RB Dehra Dun 27/ )
: 38. |Shri D. Narayan, Surveyor v/ ST~ STT Hyderabad it; /') ros '
39, [Shri Gurdev Singh, Surveyor v N.CO. .’ NC Dehra Duny 0. ) 1.1
40. {Shri T.K. Bhowmic, Surveyor v/ No.48 (P) P (CC) . CC Jabalpur /1 1 i)y
a1, |Shri C. Manjunatha Setty, Surveyor ¥ No.84 (PP (SC) SC Bangalore[3u/)/ ) 3 ] [7
42) Shri B.R.S. Rawat, Surveyor v No.64 (AHS) P (SA) . WC Jaipur (0
g (43 Shri A.V. Godse, Surveyor ./ No.31 P (SCC) .- No.31 P (SCC) Punca<|)
o 44. |Shri R.K. Chauhan, Surveyor ~ No.26 (P) P (NC) NC Dchra Dun {26 1'Y ) 7y
:‘/ 45, |Shri Pangulury S. Gandhi, Surveyor / No.53 P (SSEC) v SSEC Hydcraba({ \'ﬂh'\\')
, 46. (Shri Hira Mani, Surveyor v No.20 (P) P (NC) . NC Dehra Dun =2 +1' )4 gl
3 |47, Shri Krishan Kumar, Surveyor ¥ No.3 P(NWC) No.3 P (NWC) Ambala "7
| 48. [Shri H.S. Thapa, Surveyor v N.CO. ~ NC Dchira Dun 2|7
. | 49 Shri C.T. Muthian, Surveyor v/ No.31 P (SCC) v No.31 P (SCC) Punc I 3y 9
p . 50. |Shri H.S. Panwar, Surveyor v N0.66 (ACCM) P (SA)\ * [NEC Shiltong{ 11:0¢) 14\;[
. |51, [Shri Ram Nath, Surveyor v No.79 (P) P (NWC). NC Dehra Dun(“2¢))2)(?
_ - | 52. [Shri N.S. Bislht, Surveyor v _ No.56 P (NWC) ~ ~ [NWC Chandigarh (5.4} 2
' ' 53, |Shri Samar Vir Singh, Surveyor ¥ No.68 (T) P (G.&R.B)v |G&RB Dehra Dun (151" )y
‘B |54, |Shri S.K. Guar, Surveyor v No.33 P (NC) . ~INC Dcl)ra Dun ( (i ol
55. |Shri C.K. Nautiyal, Surveyor v No.20 (P) P (NC). NC Dchra Dun Dex ﬂlﬂ ™
j 56. Shri D.R. Vern)a Surveyor v INe22 (P) P (Nl",C)\ No.79 P (NWC) Dehra Dun ¢
E , _ 57, |Shri S.C.JGupla,[Surveyor v No.38 P (SSEC) v SSEC Hydcrabad )41} ) [
'\L §8. |Shri Shridhar Prasad Sati, Syr.v DM.C. D.Dun MCC Dehra Dun 247 (,*
* 159, {Shri P. Purkayastha, Surveyor v No.12 P (NEC)- NEC Shillong12.47) »
g+ [60. |Shri HK. Gulati, Surveyor v/ P.S.O.(NC) . NC DchraDun s ()
# 61, |Shri S.K. Potti, Surveyor No.67 (FSP) P Coimb.-  [No.67 (FSP) P Coimbatore
; ~ 62. IShri Ranjcet Singh, Surveyor . No.26 (P) P (NC)- NC Mussoorie D iyt Yt . “__‘.e
_ 63. |Shri T.S. Madhok, Surveyor «° No.38 P (SSEC) «v,/7..74 SSEC.Hyderabad-~"-#4y:/ Ho- ’1
[ \ 64. |Shri B.S. Tyagi, Surveyor No.20 (P) P (NC) - NC Mussoorie 1.c2 P ) 2| {? *.
¥~ |65 [Shri Rajendra Singh, Surveyor v N.C.O. - NC Mussoorie {3 1) ¢4}/ |
66. |Shri M.R. Kumar, Surveyor ., N.Z. Chandigarh NWC Chandigaril nL) ) o
¢ 167. IShri J.L. Bancrjee, Surveyor ~ No.37 P (EC) » EC Calcutta \ » /v 2/~ P
B [68. [Shri V.K. Upreti, Surveyor ~ No.26 (P) P (NCy' NC Mussooric'r'..i\ oy s
b [69. [Shi Sukumar Das, Surveyor v No.62 P (EC) - ~JECCaluta T 7 0] /)
|70, [Shri P.B. Das, Surveyor v/ T NoBO (P P(HT) -~ AEC Calcutta = w,««g,(‘ ,7}35; |
| ' 71, {Shri Jai Singh, Surveyor v ¢ 5‘4 " )\/‘s 2.5.0. (NC) ~ No.25 P (NWC) Mussoorie:2y} 5 ‘.4‘1
P 2. [Shri S.P. Bahuguna, Survcyow No0.79 (P) P (NWC) » WC Mussoorie (i%) 3, ] de
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7.

Shri N.N. Dey, Surveyor v

No.37 P (EC) v

EC Calcutta (=277 ]y

78,

74. |Shri C.V. Chari, Surveyor v’ - [No. 1S P(STT) - STl Hyderabad 5./ 4)(
Shri §.C. Dabral, Surveyor v D.M.C. D.Dun +* WC Jaipur o ‘o
76.

Shri Madan Mohan Singh, Survcyor

NW.CO. .~

NWC Chandigarh  :/,

7.

Shri P.C. Badke, Surveyor v

Na.44 P (CC) -

No.44 P (CC) Indore -, 1,

8.

Shri 8.D. Uniyal, Surveyor ~

No.20 () P (NC) »

No.91 P (NC) Lucknow . |-

9.

Shri M.S. Chauhan, Surveyor -

No.44 P (CC)

No.44 P (CC) Indore i, -

.| 80.

Shri A.K. De, Surveyor v

No.30 (P) P (EC) .

WEC Shillong /7;“;:2‘,2,,;5;;, 5

81.

Shri E.V.S. Murthy, Surveyor v

No.5T P (SCC).

SCC Hyderabad: ~ 7+ 5.

485,

82. Shri T.K. Gupta, Surveyor v No.80 (P) P (NEC) + - NEC Shillong i «&o¢' T > 17

833 [Shri B.B. Kotnala, Surveyor v/ No.20 (P) P (NC)- WC Jaipur ("}’

84, [Shri O.P. Ratra, Surveyor v No.26 (P) P (NC) - WC Ajmer - o 015 [Av)
Shri Brijendra Kumar, Surveyor v/ ST 7w raypar < JISTI Hydcrabad w‘ t\ IS ,/ )

86 |Shri Laxman Das, Surveyor v/ No.79 (P)P(NWC)+~  [WC AJmeJ\\T%;m( \

Shri P.M. @amya!lSurveyor =T

INo2T P (SC) Triv. +

SC Bangalore( 4D /<

88. |Shri G.C. Das (SC), Surveyor v No.35 P (NEC) - No.35 P (NEC) Guwahati * [l

89. |Shri Surcndra Prasad (SC), Surveyor No.26 (") P (NC) . No.60 P (CC) Gwalior , >,.,!

90. |Shri Sant Ram (SC), Surveyor v/ No.13 P(WC) No.13 P(WC) Mussooric 3 ] /
Shri Niranjan Prasad (SC), Surveyor v No.22 (P) P (NLEC) . No0.92 P (EC) Varanasi °y 1|

Shri N.C. Behra (SC), Surveyor v \

No.76 (P) P (SC)

No.75 P (EC) Patna "1\

Shri Mool Chand (SC), Surveyor ﬁ e

1+ [No.d5 P (CC) |

CC Jabalpur(Li. " Haf p( 1)

Shri Gurmail Singh (SC), Surveyorv

No.42 P (NWC) -

NWC /\mbalal'l,p“} 2

Shri Ram Lal Ram (SC), Surveyor v

N0.92 P (EC).

No0.92 P (EC) Varanasi )~/

. |Shri Lakshmi Kanta Bar (SC), Surveyor

No.63 P (EC) v

NEC Shillong (& s

(91 ]

Shri Subhas Chandra (SC), Surveyor +

N0.93 (QCAP) P (SA)

No.2 P (WC) Jodhpur( N

98.) [Shri R.K. Kuril (SC), Surveyor v No.22 (") P (NEC). N0.92 P (EC) Varanasi. (™.
99. |Shri V.K. Binodia (SC), Surveyor v/ _ No.48 (I’) P (CC) CC Jabalpur \"«m’) il /|
100. [Shri Kumbhakama Mallick (SC), Surveyor [No.77 (P) P (SEC) - NEC Shillongg TS T

101,

Shri Biranchi Narayan Patra (SC), Surveyor

No.77 (P) P (SEC) -

NEC Shillong( f »0¢ ) voAT)”

102,

Shri 8.B. Kharbangar (ST), Surveyor +

No.8§0 (P) P (NEC) -

No.80 (P) P (NEC) Shillong | »/

103.

Shri Bidyadhar Mallik (SC), Surveyor +/

No.76 (P) P (SLEC)

NEC Shillong /v 77 i\,

104,

Shri J.M. Nongkhlaw (ST), Surveyor «

No.80 (P) P (NTC) -

NEC Shittong - 1Y 770

105.

Shri Wordkinson Tariang (ST), Surveyor «

No.80 (P) P (NIC)

NLEC Shillong + . "7 3 "\ [}

106.

Shri Ramakanta Jena (SC), Survevor

No.83 T (SCCY .

107,

Shri Rajendra Paswan (5C), Surveyor.

No.85 P (SCC) Nagpur « - ;YR"

No.74 1 (SEC) Ranchi .

No.74 P (SE:C) Ranchi m P [/

108.

Shri Kulwant Singh (SC), Surveyor .

No.14 P (G.&R.B.)

No.17 DO (NWC) Jammy Vlls

1097

Shri Shyam Singh (SC), Survey Assistant «

No.28 P(NWC) .

No.17 DO (NWC) Jammid> | 7%

1110,

Shri Mahavir Singh (SC), Survey Assistant

No.73 (APEPS) PP (SA)-

17y
No.2 P (WC) Jodhpur ~# T gl

L [HL

Shri Amar Singh (8C), Survey Assistant «

No.68 (T) P (G.&R.BB.):

No.60 P (CC) Gwalior 7] ] '

112,

Shri Jitendra Baraik (ST), Survcy Assistant

No.l1 P (SEC) Ranchi

No.11 P (SEC) Ranchi 4| }

113,

Shri B.N. Patel (ST), Survey Assistant .

No.6 P (WC) Ahmadabad

No.6 P (WC) Alicmadabad 5y | ;

114,

Shri Tarcitius Bara (ST), Survey Assistant \

No.1l P (SEC) Ranchi -

NEC Shillong -1, 1/,

115,

Shri LR. Gond (8T), Survey Assistant v

No.g§8 P (CC) -

No.88 P (CC) Raipur 2.1

116.

Shri Bishnu Binha (ST), Survey Assistant «

No. 11 1 (SEC) Ranchi

NLC Shillong; 2, v, ) )\\

1|7J

Shri B.S. Munda (ST), Survey Assistant -.

No. 41 P (SEC) Ranchi -

NLEC Shillong 4 p\

llS

Shri Ram Gopal Mccena (ST), Survey Asstt.

No.83 P-(WC) -

WC Jaipur {4 5,7) 9 )/7

1119,

Shri Ami Chand (ST), Surveyor -

No.28 P(NWC)

No.25 P (NWC) Mussoorie




<3 . this letter. While communicating to the above promotions, it may be intimated to the concerned

L4 Necessary certificate of assumption of charge on form O.115(Acc.) may plcase be

14 L

Shri Pancham Singh (ST), Surveyor /' No.22(P)P(NECY v CC Jabalpur(lr;ﬂ }%( [ 9]

Shri R K. Meena (ST), Surveyor \ No.58 P (WC) Ajmer . © [No.58 P (WC) Ajmer 9.7/7
Shri Sridhar Roy (ST), Surveyor « No.9 P(NEC) | No.9 P (NEC) Shillong 1 5/
Shri Arjun Singh (ST), Surveyor ~ No.61 P (CC) - CC Jabalpur 19 (VA
Shri Shoor Bir Singh (ST), Surveyor DSA. CC Jabalpur

2. The above ad-hoc promotion would be ef lective from the date of actual assumption
of charge by the officer concerned on promolion. It may plcasc be made clear to the officers that

this ad-hoc promotion is purely provisional and would not bestow any right of scniority and can be
Jferminated at any time,

3. These orders may please be implemented within one month from the date of issue of
officers in writing that their failure to take-up the ad-hoc promotion within onc month of issue of

this order will amount to their refusal to aceept the offer of promotion leading to filling up of the
vacancies by other eligible officers.

sent to this office in triplicate, for further action, at the carlicst.

\o

{ [ RIN. SRIVASTAVA |
o _ BRIGADIER
At DEPUTY SURVEYOR GENERAL
i (for SURVEYOR GENERAL OF INDIA
l/ »|T
Copy to :- Rk
1. The Central Pay & Accounts Officcr, Survey of India, Dehra Dun for information.

2. The Regional Pay & Accounts Officer, Jaipur/llydcrabad/Calcutta for information.
3. Et Section SGO.
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In the matter of ¢ g 3
0.4. MNo.151 of 2004 3
<
] Fatal Bihari Das & Ore,
! ' s oo Appnlicant
: i% ~Yersus=-
¥>" Union of Tndia & Orec. T
. E ° I.FP Oﬂndpﬂt

Adiil, uritten statement for and on tehalf
of Resnondents MNos.1,2 & 73,

‘ i, Brig. B.D. Eharma, Nirector, ZSurvey of Indié,
'Féghalaya & Arunachal Pradesh GDC, "hillong-79% 001, cdo hereby
salemnly affirm and gay as follows :-

IR That I am the Director, furvey of India, Feghalaya and
| Arunachal Pradesh GOCY Shillong and as such fully acquainted with
the facts and circumstances of the cafe. I have none through a
copy of the ammended application and have understood the contents
$ therecf. Save and except whatever is specifically admitted in

| thie written statesment the other contentions and statement may be
deemec & to have been denied. T7am authoriced to file the urittaen
| statement on behalf of all the ressondente,

1 !2, That the reesrondente beg to place the background of the

cate as follows :-

{i}) That according to Recruitment rulaes hafore 1983 507

! |of the vacancies are to be filled by direct recruitment and 50% ;
: by promotion from Clase-TII, DivisionwI (prooranhlcal); tatllﬂhment
According to Recruitment rule 1933 there uere 259 sanctioned pocts

of Officer Surveyor prior to cadre review, AS p=r DST's letter

L | No,cM’02'0447088, dtd.?0-01-1996, out of 359 poste, 21 pocts meabt
§t> for Chief Drafteman was reduced in the grade of Gfficer Surveyor.

: Thus sancticned strength of Officer Surveyor got reducecd to 238,
136 poste were created in cadre revisw vide NST's letter MNo.SM/02/
|- |044/088,dtd,30-1-1996, The DPC could not be convened for the created
:posts due to some administrative reacon in the absence of recruita
|ment rules and uwere granted ad-hoc provotion,

fontd,,p ' 2~
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(ii) As per existing rulee 1983, 757% of the promotional

quota ie to be filled by DPC promoteses and 257 to be filled by LDCE

promotees.,
(iii} The applicant's plea to recast their eeniority after

~ counting of their ad-hoc service could not be considered. As per rule

| at the time of giving ad=-hoc promntion, It wae clearly stated in the

"~ promotion order for the poct of Officer Surveyor on ad-hoc basis .
vide thie letter No.C-2425/707, dtd,23-7-1998 (optmaramy . cgw o ¥~
that the ad-hoc promotionggis purely provisional and would not bestow
‘any benefits of seniority and can be terminated at any time. AS ps8r
DeP & T's instructions regarding holding of DPC, panel has been
prepared year wite and seniority has been fixed accordingly and such
promotione will have only proepective effect even in cases where

the vacancies related to earlier years.

(iv) Prior to the cadre: review, promotion to the grade of

Cfficer Surveyers was done by celection from combinad ceniority list
;oF SUTrveyors, Sufvey nssistant, Geodetic Computer and Drafteman
‘Divieion~I, In cadre review in Group 'B' Chief Drafteman's rocts
‘have been sanctioned and excluded from Officer ~urveyor 's cadre. s
‘euch tha recruitment rules to the post of Officer Surveynr hac to
he revised before holding DPC for the neuly cresated pocts uncer
fadre Review, Keeping in view, the delay in finalization of
‘Recruitment Rules action wae initiated to promot2 on ad-hoc baei’s
and ad-hoc promotion continued £ill regularieatinz=n subject to the
vacancies., Tne personnel were promoted on their turn according to *
their eceniority in feeder grade and as per norm of DPC, Hence the
"allegation made by applicant is not correct. The ceniority in the
grade of 0Officer Surbeyor between NDPC promotees and LNCE promotees

hae been fixed accorcing to rules,

",

{v} As per existing rules 1983, 757 of the promotional

" auota it to be filled by DPC promotees and 257 to be filled by LOCE

promotees. The annual vacancies occurring in the grade of Cfficer

'Eurveyor are being distributed/filled up as Officer %urﬁeyor as per
the quota prescrited in the exieting recruitment rules, The seriority

- of the officer ic being maintainecd af per the general principles

for determination of ceniority in the Central ervice matter a€ per

rule # 6 of chapterlof “wanmy's Compilation on “eriority and

gromotion, which ie reproduced below :=

" The relative ¢feniority of direct recruits and of
promotees shall be determined according to the rotation of vacancieg
hetween direct recruits and promotees which shall be based on the

quotas af vacancies reeserved for direct recruitment and promotion

respectively in the = recruitment rules,
| Contd..p 7=



vq vacanc1es reserved for direct recruitment

I
»r@¢p9ct1vely in the recruitment rules™,

\
I

i‘ , (vi) On the implementation of judgement in 0A No.22%1 of

q 1506 pasced by the Hon'ble Tribunal, Cuttack Bench Cuttack filed by
ﬁ °t1 8., Mahapatra and others -Us- Unjon of India & Ors, the Limited
i D%partmental Compatitive ExﬂﬁlhatTOH in year(rj avan though the

ﬂ v cancies arose during that year(° i similar to not holding DPC

i 1p such a e€ituation . and just as year-wise pannel i to be prepared

_1by the DPC as and.when it meets and the empanelled Officers and

’a;loued ralevant year's seniority, similar treatment should be civen
iF& thoee selected through LDCE as and when it is eheld, Hence the
'émpl*cant'c seniopttyy is fixed acrording to rule, which was
iélrculatpf vide thie office letter F1-12389'707, dtd.01-8-2007 and
1Mq.h1~1449a/707, ctd,08-09-2007,

l. W fvii) The aoplicant was promoted on ad-hcc basie wee.f.
}2ﬂ~07~1998, He was regularisecd to the poct of Ufficer Surveyor
}uik.f; 17-7~2001 {4N) after convening the rugular BPC, The
}thsolidated Instructions on Departmental Promotion Cormittee And
}Réhated Fatter's rule 6,4.4 clearly cstated that - Mwhile promotions
1uﬂil be made in the order oF the consolidated select liet, such

ip"rbmotions will have only prospective a effect even in cacses
;uh%re-the vacancies related toc *he sarlier year{s),

ih.d That with regard to the statements made in paragraph 1

‘the T.P, N0.56/05,the respondents beg to state that as per DoP&T's
tructions regarding holding of OFPC panel has been preoared year
e and ceniority hae bsen fixed accerdingly and such promotione

L1 have only prospective efféct even in cases where the vacancies
$elated to earlizr years

The seniority of the officer is heing
Talnta1naﬁ as per the general principles for determination of
seﬂlority in the Central

3 f @wamy s Compilation on

ﬁepkcduceﬁ below -
|
1
i

“ervice matter as per rule 6 of Chapter 1
“eniority and promation, which is

I
' ! l
i " The relatise ceniority of direct recruite and of promotest

1] be determined according to the retation of vacancies betuween
i

dlrect recruits and promotees which shall be based on the quotas
|

ahA

N

and promotion
| |
4F H ~That .with regard to the ctatemente made in paragraph 2-8

0% ﬁhe'F.P. No,56 ‘05, the reepondents beg to state that the applicants
cénﬁantion that the resnondente arse prdviding undue

preferen~e to .

tgewnromoteee belonging to the 25% in excece operaticn of the gaid

oboﬂa depriving the present applicants from their legitimatc claim of
omLtlon, ie wrong, Ae per DoP&T's instructions req garcing holding

DFC, panel has been prepared year wice and eeniority hae kaen

']
p1

Q

‘X”H a~cordingly and such promotions will have only prospective

eifeut even in caces where the vacsncies related to earlier years.

N

C ntdo P /4-
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| .
@, That with regard to the etatements made in ammended
ﬂaragraph 4,13 of the application,the'resgondent$ beg to sftate that
|
g
?
T

eanctionad posts of officer “urveyor prior to cadre

0.011'02/044 '088, dtd,30-01-1296, out of
reduced in the

there were 359
evigdw, Ae per NST'e le-ter N

21 pocete meant for Chief Drafteman uas

%59 posts,
eancht ioned °+reboth of Officer-

i .
irade of 0Officer Surveyor. Thus
176 poste uere created in cadre revieu

furveyor got reducec to 228,
| ¢td.30-01-1996, The DRC nould

iulée neT's letter MNo,SM’02/04470°8,
‘#ot he convened for ths created noste due to fong adw1n1°trac1ve

jreaswn in the abrence of recruitment rules and uwere granted ad-hoc -

jprowotlon. The DPC acted strictly in accordance with the rule and

fDPF guidelines issuec from time to time. The delay in convening OFC

iln time uwase CguSed by eome administrative reacons and court cace estc.

6. That with regard to the etatements made in ammended

paragraph 4,14 of the application,the re= nonfente ben to etate that
{an.the implementation of judgement in OA No,?221 of 1996 paceec by )
the Hon'kle Tribunal, Cuttack Pench, Cuttack filar by “ri S2: €,
-Jersus~ Union of India & Cre.; the Lirmited

Maghapatta and QOre.
1Pejarfmeﬂbal Competitive Examination in yearfe) even though the
ie eimjlar to not holding BOPC

i vacsncise aroce during that yeer{s, is ¢
in such a eituation and just a¢ year~uise panel is te be prepared

by the DPC as and when it meete and the empanellad officers are

| allowed relevant yaar 'e eeninrity, similar freatment chould he
given to those selected through LOCE as and when it is held, Hence
the annlicant's seniority ie fixed according to rule, which wae ‘
circulated vide thie office lster E1~-12389°707, dtd.01-8-200% and

| No.E1-14494 707, dtd,08-00-2003, fs alreedy stated in forgoing

% para's reply, the recruitment rules to the post Nfficer Surveyor had
| to be reframed due to exclusion of Drafteman Divieion-0 from feeder
“ poct, Emplementation of Cadre Review could not be done. Ae per rule,
h it ie clearly stated itk ac-hoc promation ie purely provisional

| and would not bectow any rensfite of reniority and can be terminated
at any time, hence ths applicantf®e plea could not be anceptad.

The applicant wae promoted on ad-hoc basic uw.e.f., 23~07-88,

I %,
Hemgax W.5 regularized to the post of OFfficer Surveyor w.e.f.

4 17-07-2001 (AR} after convening the regular DPC, Ae per Consolideted
| Iinctructions on Geparimental Promotion Committee And Related Mat-er's
W rulese 6,4.4, clearly states that "while promotione will be made in

i, the order of the consolidated select lict, such promotions will have
| only prospective effect even in cefss where the vacancise related

| to the earlier yesar{s).™

‘ Cantd,,p "G




7; Th~t with renard to the statements made in ammended
péraaravh 4,15 of the application,the res ponden . beg to state that
the caniority is being maintained on the seitlecd principle of rota-
quota amongst the officer belonginn to the 757 i.e. by DPC promotes

' and 25% i.,e, through L3CE promotee, The NPC acted striétly in

accordance with the rule and DPC guidelines irsued from time to time,

. The delay in convsning DPC in time was caured by some adminictrative

reasang and court cace gtc,

1 ' Prior to the Cadre Revisw, promotion to the grade of
8fficer Surviyore was done by celection from combined ceniority list
, of Sureeyors, Survey Assistant, Geodetic Computer and Drafteman
Divieion-1I. In cadre review in Group='B' Chief Drafteman poste have
been sanctioned and excluded from Cfficer Surveyor's post. As such
tha recruitment rulec to the poet of Officer Surveyor had to be
revised before holding GPC for the newly created poste under Cadre

Review. Ae per exicting rulec 1982 75% of the promotional quota is

to be filled by DPC promotees and26Y to he filed by LDCE prorotees,
| The annual vacancies occurring in the grade of Officsr furveyor

are hteing distributed 'filled up as Officer Surveyor as per the quota
prescribed in the éxicsting recruitment rules,

The applicant wes promoted on ad_hoc basis w.e.f, 273-07-98,

| He' w,s regularized to the poet of Officer “urveyor u.e.F. 17_07~-2001
(p/1) afeer convening the reaqular PC. fe per Coneglidated Inetructione

on Departmental Promotion Committes Aind Related fatter's rules 6.4.4,

clﬁarly etates that - " yhile promotions will be made in the order of
the consolidated select liet, such promotions will have only
prospective effect ~ven in cases uhere the vacancize related to the
esrlier year(s).n

'8, That with regard to the statemonte tade in paragraph 2-0
‘of the M.P. No.S56 ‘05, the respondents beg to state that as already

explained Goverrment approval to imnlement ca<re revieuw was
~recelived in 18°6 and not in 1995, Cnly after receipt of revised

Recruitment Rulee, BFC could be heid in the ysar 2001 for the ysars
- 1996 to 2000,

| As per existing rules 1983, 757 5f the nromotion quota ic
‘to be filled by npPp promotees and 257 tp he fi13 .ed by INCE promotess,
Thsrefore, the annual. vacancisgs oceurring in the Officer Surveyor
Grade are belng detrlbuted as per the quota preecrived in the
Prlctlng recruitrent rules which are appliceble to all feeder cadres

“For pPromotion through LOCE for the grade of Officar “urveyor. Hence

the qusstion doee not arise to bromote psreone junior to the apnlicant
&nd the senioiity in the grade of 0Officer Jurveyor hac heen fixed
‘aanrding to rota quota as proviced in the rules,

i - Contd, .p /6~
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19, That with renard to the statemente mads in paregraph 2-E

|
| {dﬁ-the ®.P, No,56'05, the rQSponﬁehts hen to etate that the seniarity

| lof NPC promotees and LNCE prorotees hae been fixad zccorting fo

lyacancias available for each method of praomotion., In vieuw of naositios
lexnlained ahove, action has been takan to hold the NPC in tire and

i there wa® no cate of inaction on the part of respondente,

I
| %10. A That with regérd tn ths etatements mads in paragraph=-32

of the ".P. No.567’05, the respondents ben to state that in view

Fof foregoing, ta"ing into consideration of the facte and circumstance

jof the cesce, the amendment may not be permitted,

11, That with regard to the statemente made in paragranh~4
fof the arplication,the respondente beg te ctate that the spplicant's

plea to recast their seniopity after counting of their ad-hoc

| |service can not be accepted. As psr rule at tie time of giving

' ad~hoc promotion, it was clearly stated in the promotion orcder for
the poet of Officer Surveyor on ad-hoc basis vide this letter No.

| C=24257707, dtd,27-7-1998 that the ad-hoc promotion is purely
|provieioadl and would not bestow any benefite of seniority and can
ibe terminated at any time.

212, That the applicant isc not entitled to any relief sought

i

i

for in the application and the same is liable to he diemiseed with

}- tocoste,
[ .

VERIFICOATTION -

I, Brig. 8,0, Sharma, precently working as ODirector,

[
|
y3urvey of India, Mepghalaya and Arunachal Pradesh GNDE, Shillong

{being duly authoriced and competent to sign this verification do
hereby solemnly affirm and state that the statements made in

. \paragraphs / of the applicatioh are true to my ‘

| Tknouledge and belief, those made in paragraohs 7 Z/‘ being

‘ %matter of record are true to my informatio n derived theare fronm

land those made in the rest are humble sthmicssion before the Hon'hle.
ATribunal. I have not supprecssed any material facte.

|
| And I =ign thie verificati thie th -h da
| | 9 ication on this the /4 th dey

?Gf Fpril, 0 5 “VJL‘/j%%ﬁé%géi——

y DEPPNENT

| | (Brig. B. D. Sharma)

1 ‘ ‘Disector (M. & A, P., GDC)
_ e Survey ofIndia
| ooe Shillong~ '9%001
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DEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

0.48.No.1851/84

Gri Patal Rihari Das % Ors.

Union of India & Ors.

REJOINDER TG THE WRITTEN STATEMENT FILED ON EEHALF OF

RESPOMDENT NOS.1, 2 % 3.

o v S That a copy of the written statement has been

served upon the counsel for the applicant and they Mave gone

through the same and have understood the contents thereof.

s

1
| 2 That save and except the statements which are

admitted herein below ather statements made in the written

astatement are denied. The statements which are not borne on

record are also denied and the respondente are put teo  the

strictest proof thereof.

3 That before dealing with the various contentions

wta 33

made in the written statement, the applicants beg to raise

intainability of

the preliminary obijection regarding the ma

! the written statement. The Written Gtatement has bheen

verified by BRrig. R.D.Sarma, Director Survey of India

without disclosing regarding the paragraphs which are true

to his knowledge and which are matters of records. Such an



w

2

I

incomplet@ Written Statement  supported by defective
Qerificatimn ie not at all acceptable more so where the
jesue inveolved in this case is serious in nature. Apart from
ﬁhat there has been contradictory statements in the
%foreﬁaid Writtern Statement with suppression of material

facte and as such while rejecting the Written Statement the

Hon‘ble Tribunal may be pleased to accept the «tatements

made by the applicants to be true and the 0A may be allowed.

Without prejudice to the preliminary objection
raised above, the applicants beg to place the parawise

remarks as under.

4. That with regard to the statement made in para |
}mf the Written Statement, the applicants offer no comment on
Vit .
. That with regard to the statement made in para 1
of the Written Statement, the applicants affer no comment on
it.
b That with regard to the statement made in para 2
aof the Written Statement, the applicants while denying the

contentions made therein beg to atate that the contentions

raigsed by the respondents are self contradictory and same

n not be accepted. On one hand the respondents placed - the

oa

fact that as per the existing recruitment rule cadre review

was effected creating posts and those posts were in
evistence on O@.1.96. The law is well settled that posts

created by following the due process of law can not be kept

ideal where there is adequate man power to souwlder the
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,responsibility. It is also the settled law that in publim
service the short cut method of adhocism is tmta}ly uncealled
for, @dmittediy posts were in existence w.e.f. 3@.1.%6 and
;there were eligible officers to occupy those posts on
jregular basis. However due to -negligence and delay in
convening DPL as required under the rules, the posts
faurfaced on 38.1.946, could uhly he filled up on 23.7.98 that
too by _r@sorting to adhoc promotion. Had there been year
.wiﬁe DPE, those posts could have been filled up in the year

1996 itself on regular basis.

It is  further stated that in  the instant case
jadmittedly the regular prohotimns made to the applicants
}againﬁt the vacancies of 1994, should have been made
effective from the date when the vacancies arose. Law in
Cthis  regard as settled by thé Hon‘ble Apex Court is clear
fthat -vacancieﬁ accur an a particular period requires to be

filled up on the date of occurance when there is sufficient

man power to soulder such respongibility.

That respondents in their Written Statement have
:admitted the fact that on 38.1.96 the posts in quéﬁtiwn
‘surfaced and the said cadre review was effected taking into
consideration the recruitment rule of 198%. The recruitment
rule of 1962 is not applicable in this case. In terms of
1995 recruitment rules the applicants were eligible to be
'prmmmted to the post of officer surveyor on regular basis.
However due to certain untenable reason the matter relalting
;tm their promotion was delayed and lastly on 23.7.98 adhmé
promotions were made. The contention of the respondents

regarding availability of vacancy is aleo not tenable as it
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revelas from the admitted fact that due to cadre review,
number of vacancies surfaced and non convening of DPC in
time was the sole reason for not effecting regular promotion

to the applicants in the year 19946 itself.

The respondents immediately after creation of 136
posts on 38.1.96 did not take any initiative to fill up  the
same by convening regular DPC and same has resulted serious
prejudice to the service as well as promotion of the

applicants.

It is further stated that in one hand the
respondents have admitted the fact that DPC couwld not be
convened due to adminiétrative reascn for the newly created .
posts  and on the other_hand in subsequent paragraphs it is
contended that DPC was held regularly effecting ard
regulating the seniority of the applicants. Admittedly the
respongdents have failed to explain the fact that since
38.1.96 {i.e the date on which 136 Posts %ur?améd), w0 DRC
held and it was only in the month of July 19@;ia DPE held

~
for giving the applicants the regular promotion to the posts
of Officer BSurveyor, but subsequently without any reason
such regular promotion was altered to Ad-hoc one. It was the
information gathered by the appliants in respect of holding
the DPC  from the reliable source. 8Since the respondents
never replied to the representation filed by the applicants,
it was not known as to why the mode of promeotion were
altered from regular to Ad-hoc. Thereafter another DPO g@ld
in  the month of July 231 émrauant to which the applicants
have been given promotion to the post of Officer Surveyor On

regular basis.
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it is further denied that the promotion were made
in order to consolidated @select list and as such same  could
naot  be made retrospective as stated by the respondents. In
fact it dis clear the Annexure-2 order dated 16.7.681 that
enblock »promotimnﬁ were made persuant to the cadre review
held in the year 1996 and as such contention of drawal of
conselidated select list as well as effecting promotion on

the besise of availability of vscancies is not at  a&ll

tenable.

'@. That with regard to the staltement made in para 3
of  the Written Statement, the applicants while denying the
cmntent}mna made therein begs to state that the mare putting
some  irrelevant rules in the order promoting them fto  the
past of (Officer Surveyor does not debar from mabing olaim
for tredting such ad-hoc service as regular one and tao refix
their seniority. Admittedly the applicants were eligible to
hold the post of Officer Surveyor on the date when the
vacancies surfaced i.e. 38.1.96 and there is glso no dispute
that the recruitment Rule in force i.e. the recruitment
Rules of 19683 was in force and as such the respondents now
can  not take the shater of delay in convening DPC in  time.
The reasoning put forwarded by the respondents are not
carrect one  indefinite. The respondents have failed to
explain the delay on the plea of Administrative reason.
Again as per the information gathered from reliable source,
there was no interference from any court of Law towards
holding of DPC. Even if there is some interim direction from
any competent court of Law, same could not infact restrained
the respondent to convine review DPC as on 3#.1.96. It is

further stated that since the date of ad-hoc promotion, the

29
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applicants continue to  hold the said posts of officer
Surveyor till same is regularised and as such  the service
rendered by the applicants on ad- hoo requires to be  counted
towards fixing their seniority. The Law in this regard i
very c¢lear that the ad~hoe promtion made against olear
vacancy, which subsequently regularised pursuant to DR
requires to be made with restropective effect i.e. from the

date of asd-hoc promotion refixing the seniority.

- That with regard to the statement made in para 4
of the Written Statement, the applicants while reiterating
and reaffirming the statement made above as well as in  the
0A beg to state that purauant'tu the cadre review (38.1.9&)
136 posts of Officer Burveyor surfaced but it was ony due to
non-convening of regular DPC as contemplated under the
Rules, same could not be given effect to w.e.f. 1996 i.e.
when the posts surfaced. The reasoings assigned by the
respondents are self contradictory and vague. The statement
of the respondents i.e. "administrative Reason” is vague and

same does not disclose as to how delay oeoured.

q. That with regard to the statement made in para 9
af the Written Statement the applicants offer ne coemment  on

it.

9. That with regard to the statement made in pars 6é
of the written statement the applicants while reiterating
and reaffirming the statements made above as well as in  the
0n begs to state that the statements made by the respondents
are self contradictory and vague. The Recruitment Rules of

1962 laid down the quota of direct recruit and promottee as

3



may 3 GEY% and of 78% from promoticonal quota and  28%  from
limited Department Competative Fuamination. In terms of the
Rules holding the filed DPC is required to be convened svery
year taking in to consideration available and anticipated
vacancies. If the posts in question fell vacant is &
particular year and DPC could not held for some extra—
ardinary situation, the provision for convening Review DPC,
aé on that date (i.e. date of occourance of the vacancies)
may he followed. However, in the instant Case the
respondents kept the vacancies of 19946 inoperative till 2Es1
witheout there being any suitable explanation. n the other
hand the said respondents only on 17.7.81 filled up the
vacancies in question on regular basis, that too with
prospective effect the responents ought to have convene &
review DPC as on 1996, as the vacancies were in  existence

and the applidant% were at the relevant point af time.

if. That with regard to the statement made in para 7.4
g & % of the written etatements the applicant while
reiterating and reaffirming the statements made above &8
well as in the 0A beg to state that the respondents have
asdmitted the fact that the Recruitment Rules of 1985 was in
force at the time of occurance of teh vacancy as well a8
£i1l the time of regular vacanty. 1t is also stated that the
respondents while fining the seniority fajled to take into
consideration the relevant Rules regarding fixing aeniority.
In fact hefore finalisation of the seniority, the
respondents even have not  provided  any opportunity of
hearing to the applicants in violation of the settled

position of law.

31



12, That with regard to the statement made in para 18
of  the Written Statement, the applicants while reiterating
and reaffirming the statements made above as well as  in the
QQ beg to state that the statements made by the Peﬁpg%dentﬁ

are self contradictory and baseless.

&3n That with regard to the statement made in para 11
af  the Written Statement, the applicants while denying the
étatemﬁntﬁ made therein begs to state that delay in holding
DPC and thereby drawing year wise penal, have given rise to
the present contradictory and for that ony the applicants

can not be made to suffer.

‘lé. That with regard to the statement made in para {12
af the Written Statement, the applicants while reiterating
@nd reaffirming the statements made above as well as in  the
%QA begs to state that no year wise penal was down by the
fempwndenta in respect of filling up of 136 posts of
Officer's Surveyor since 1996. The respondents in fact have
admitted the fact that due to administrative - reason  DPO
would not be held and as such the statement made in  this
Zara iiﬁ self contradictory and false. Law relating %o that
effect is very alear thalt the vacancies at the relevant
point of time reqﬁired to be filled up by +the recruitment

Rules prevailling at that point of time.

15. That with regard to the statement made in para 13
of the Written Statement, the applicants while denying the

contentions raised therein beg to state that the respondents

By making contradictory statement has made an  attempt to

complicate the simple issue raised by them only with a sole

o d
ol

0
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:purpmﬁe ta defeat their claim.
16, That with regard to the statement made in para 14

Cto 23 the applicants while reiterating and reaffirming the

contensions made abvoe as well as in the 0A beys to state

TEhat  the responents have admitted the fact that since 1996

to 2688 there was no DRC only on the pretex of some

- administrative reason. HMowever, the fact relating to such

|
‘long  delay as well as other factual disclosure does not

;indicat@ any bonafide exercise of power and for  that the
ilegitimate claim of the applicants cannot be deniecd. The DPO
‘held in the year 2081 should have been relate back to  the
cyear 1996 treating the same to a review DPC and to fill up
Etheﬁe posts invoking the Recruitment Rules of the relevant
ﬁperiod,

Admittedly the present applicants have been made
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Cthe victim of the circumstances and f&}\ that appropriate
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‘relief as prayed for in the 0A %&y e, gramnted.
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VERIFICATION

I, 8Bhri FPatal Ribhari

1

2

pged about 5

Barik, Shillong~

verify that the

paragraphs
true to my knowledge

paragraphs 637‘989. l Q.j 1£...... gre also matter of records

gnd the
Tribunsl.

(LRGSR,

Agnd I sign on this

the 4% day of %m of BREE,

~1 0

Das

v years, resident of Survey of
79381, do hershy

statements

arcl

.rest are my humble submission bhefore the

I have not suppressed any material

the

34
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s son of Late F..Das,

India Estate,
soalemnly affirm and

made in

.\b‘;\) :’lanllﬂgjllBy!éyll’fj: # ® B N ® % o5 X2 8 & #4076 KRN B E DR A ar‘e

those madcle i1t

HMom‘hhle
facte of the
this

YVerification on

Signature.
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BEFGRE THE CENTRAL ADMIMISTRATIVE TRIBLINAL

GUWAHATI RENCH

O.f No. 1581 of 2644

Fatal EHihari Das & ors.

s yen o

Lindon of India % ors,

IN  THE MATTER OF.
Ay affidavit regarding ?ﬁewvice o f

notice on the Re%pmnd@ntg Nos 4 to 8.

I Shri Patal RBihari Das, aged about 96 years, son of

Late P.k.Das, resident of Survey Qj India Estate, Bafik,

Shillorg 793641,

1. That I am the applicant No 1 in the instant 0A and as
such Wﬁll acquainted with the facts and circumstances of the
case. I.am also authorisecd by the -other appjlcami% to suear

this affidavit.

2. That the applicants above named making & grievance

agaiﬂﬁt"the action of the respondents in not  fixing the
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eniority correctly along with other related grievances, in

—

he cadre aof Officer Surveyar, preferved the above natéd oA
which is pending disposal before the Hon'tble Tribunal. The
%fficial respondents while admitting the issues involved in
|

The 0A submitted their Written Statement. While going

Cthrough  the Written Statement filed by the respondents the

Capplicants  felt it necessary to add some  of  fthe Junior

@fficiala in the 0A as Respondents No 4 to 8 which will be
Ptmﬁst necessary for proper ADJUDICATION of the matter. The

] o .
@aﬁlicantﬁ to that effect, filed Misc Case No 36 of 2800 in

Ih@ aforesaid 060, praying for amendment of the 0A. The

; fan'ble Tribunal after hearing the parties to the proceeding
@@ag pleased to allow the amendment as prayed for  and
[

F#irected them to file consolidated application with an
| -

phservation to take steps at their oun cost.

|
d
|

.  That the applicants in terms of the said order of the

|
‘Hon’ble Tribunal have taken steps towards the newly added

respondents ige, the Reéwmndemts Ne 4 to 8 through

%egiﬁtered speed post on 13.45.65 from Assam  Bachibalaya

et e o T T e T e

Bost Office, Guwahati.

Copies of the postal r@ceiptﬁ dated

i 13,685,685  are annexed herewith and
o marked as ANNEXURE - A.
4. That the applicants begs to state that as on date the

daid respondents No 4 to 8 has not asppeared before the

B

;Hmn'ble Tribunal by filing their pleadings what so ever.

'$ince the statubory period hass been elapsed, the Hon'ble

A

o
£

e
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Tribunal may he pleased to draw presumption that the copies

af the 0A which have been sent to their official address,

l have heen dully received.

. That the applicants begs to state that this affidavit

has been filed as a piece of evidence to show the mode of

gervice and for drawal of presumption towards completion  of

service.

b That the statements made in para ,.,..4.,n.....n are

true to my knowledge and those made in para :2..,*3..,m are

matterse of records which I believed to he true and rests are

my humble submission before this Hon'ble Tribunal.

ITdentified by

GBavacate.

Q;%LZQJL/éaijﬂdwdv &E}A}

DEPONENT .

\

Spmlemnly affirm and state by
the deponent before me on this
the Bth day of June #5%, who is
identified by Ms Bandana Devi
Advocate.

) 93\,\9";?
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